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COUNCIL OF STATE
Wednesday, the 21st March, 1945.

-

The Council met in the Council Chamber of the Council House at Eleven of the
Clock, the Honourable the President in the Chair. :

MEMBERS SWORN

The Honourable Sir Olaf Kirkpatrick Caroe (External Affairs Secretary).
The Honourable Mr. Shamaldhari Lall (Nominated Official).

QUESTIONS AND ANSWERS -
ESTABLISHMENT OF INDUSTRIES IN BACKWARD AREAS -
143. TuE HoNoURABLE Me. HOBSAIN IMAM : (a) Will Government state
whether it is a fact that H. M. G. has declared certain areas to be depressed areas
and special efforts are to be made to establish suitable industries there ? (b) Have
the Government of India made special efforts to select areas-and for starting
suitable industries ¢ What are such areas ? (c¢) What industries have been select
for each area ? and (d) Do Government regard any areas to be particularly backward,
if so, what are such areas ? - -

THE HoNoURABLE ME. H. M. PATEL : («) No.

(b) to (d). Certain Provinces such as Orissa, Assam, N. W. ¥. P. and Balu-
chistan are backward compared to others and Government will consider the accele-
ration of their industrial progress in so far it is possible in co-operation with these
Provinces.

TeE HoNoUuraBLE Mr. HOSSAIN TMAM: Will the Honourable Member
explain his negative reply to (¢) ? Has His Majesty’s Government not selected
any areas or is the Government of Indjg not aware of the fact ? .

THE HONQURABLE Mr. H. M. PATEL : The Government of India is not awdre.

REGIONALISATION OR THE ESTABLISHMENT OF PARTICULAR INDUSTRIES
144. TuE HoNouraBLE Me. HOSSAIN IMAM: (@) Will Government state
whether any directions have been issued by the Planning and Development
Department to guide the Examiner of Capital Issues in granting permission about
regionalisation or the kind of industries to be lgermitted in any area ? (b) If so, will
Government lay a copy of it on the table? (c) Have new textile mills been sanction-
od in the Bombay area ? (d) Are there persons among the promoters of such textile:
mills who are not persona grata to the textile control authorities
e TuE HoNoUBABLE 81k CYRIL JONES : (a) The Examiner of Capital Issues:
works under the orders of the Finance Department, not of the Planning and Deve-
"lopment Department, though the latter Department is, of codrse, represented on
the departmental committee. o
(b) Does not arise. .
(c) and (d). The information is not readily available but if the Honourable
Member will let me have the names of any concerns which he has in mind, I will
make appropriate inquiries. - . : i
TaeE HoNoURaBLE Mr. HOSSAIN IMAM: Do Government thipk that in
these days of controls, such persons who are non persona grafa should be discouraged ¥

Tre HoNouraBLE Sk CYRIL JONES: From the tenor of my reply the
Honourable Member will appreciate that I cannot understand the significance of"

the term “ such persons .. ,
- (311)
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POST-GRADUATE SCHOLARS IN THE GROLOGICAL SURVEY OF INDIA —

145. Tae HonxourasrLk M. HOSSAIN IMAM : Will Government lay on the
 table tha followiniz information about post graduate scholars in the Geolagical
Biirvey of India in each of tho two years ending 31st December, 1944 :—
(a) Minimum qgmliﬁcations ]

(b) The names of newspapers and the dates on which the posts were advertised?
(¢) The selecting authority, its personne! and the method of selection?
(d) Does the communal ratio apply to this service ¥ If not, why not ¢

-(e) The communal composition, s.e., () caste Hindus, (ss) Scheduled caste
Hindus, (s¢i) Muslims, (sv) Sikhs-and (v) others ¥ and

(f) the names_of persons appointed as Assistant Geologists 1

Tae HoNourasLE Me. SHAMALDHARI LALL: The information asked for
is laid on the table.

{(a) A good University Degree in Geology or Geography ;
(b) The posts were not advertised ; e P

t.sgo) Direotor, Geological Survey of Indis, made the appointments after interviewing eandi-

(d) "This was not a service. The first two soholarships were reserved for ‘Muslims. Future
soholarships were offered in accordance with the rules regarding communal representation in
aervioes. .

(e) End of 1943—Hindus 4, Muslims 2.

End of 1944—Hindu nil, Muslim 1.

(/) In 1943—Mr. B. F. Mehta.

In 1944—Messrs. M. Haque, M. K .Roy Chowdhury, D. K. Chandrs, 8. C. Chakravorsy
and P. K. Ghosh,

I may, however, add for the information of the Honourable Member that out of nine ¥oot -
graduate scholars who have been appointed as Assistant Geologists since the inception of the
-eaoheme four are Muslims, one Parsee and four caste Hindus. - .

NAMES OF PERSONS APPOINTED AS ASSISTANT METEOROLOGISTS
146., Tag HoNouraBLE Mr. HOSSAIN IMAM: (a) Will Government state

the names of persons appointed as Assistant Meteorologists in the two years ending
- 318t December, 1944 ? (b) Is there a paucity of Muslims ? '

Tae HoNoUrABLE SIR MAHOMED USMAN : (a) and (b). Tt is not. consider -
od advisable, for security reasons, to give the names and the total number of candi-
dates who were recruited as Assistant Meteorologists during the two years ending the
31st December, 1944. - There is, however, no paucity of Muslims among the officers
recruited during the two vears. In fact Muslim candidates secured 319, of the
total number of appointments made during this period.

: DATE oF INoRPTION OF ‘‘ INFORMATION FrLMS OF INDIA ”

147. TAe HoxNoUrRABLE Mr. HOSSAIN IMAM: Will Government give the
following information about the «“ Information Films of India *’:—(a) The date of
inception of this scheme ? (b) Since what date exhibition was made compulsory ¥
{¢) The number of film3 produced each year by Government, private conocerns in
India, and imported ? (d) Cost of production and printing in each of the three years
1942, 1943 and 1944 incurred by Government and paid to private oconcerns ? (e)
‘The average number of copies printed of each film ? (f) The amount of films -used
by Information Films of India in 1944 ? and (g) The scale of charges, if any, realised
from cinema’ houses ¢ .

Tem HoNoUBABLE SR MAHOMED USMAN : * (a) 6th July, 1940.
(b) If by exhibition is meant exhibition of Information Films of India filme
the question does not arise. The exhibition of *“ approved ** films was made compnl-

from 15th September, 1943, .
(¢) . Government Private ‘Imported
_ concerns
1941 ° - o o 15 7 32
l“‘ [ ! ‘0 . . 13 - oe 93
1 28 1 68
1944 . ¢ . . 40 - b 71
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@) 194 . . Rs. 424924,
1943 . . Rs.4,85240.

1944 . ., Rs.587,000.
(¢) 46.

(f) 6,818,504 feet.
¥ (g9) Rs. 2-8-0 to Rs. 40 per we AI_NI.\end.mg on the income of the cinema houso
¥} Tee HoNouraBLE Mgr. HOSS IMAM: On the income or the seating
capacity ?

- THE HoNoumaBLE St MAHOMED USMAN : Notloe of the question, Sir.
These details I do not carry in my head. *
LiaBriry of ALLIED POWERS FOR LOSS CAUSED BY THE Exn.osrons AT BoMBAY
148. Tue HonouraBLe Me. HOSSAIN IMAM: Will Government state
whether they have made any rapresentations to H. M. G. on tha subject of the
liability of the Allied Powers for the loss ciused to Bombay by the explosion
‘which occurred on the 14th April; 1944 ¢ If so, with what results ?

Tae HoNoUrABLE S;r SATYENDRA NATH ROY: The answer to the firat
part of the question is in the affirmative. No“reply has yet been received from
His Majesty’s Government.

THE HONOURABLE MBg. HOSSAIN IMAM : How long ago did Government
send their representation ?

Tre HoNoURABLE S SATYENDRA NATH ROY: Formal representation
was made on the 9th January, but, as the Honourable Member is aware, and as was
stated on the floor of the House in the last session, His Majesty’s Government were
fully apprised long before that public feeling in this country was expscting them
to bear the cost of the damage.

Tae HonouraBLe Me. HOSSAIN IMAM : The total cost, I hope.

_Tas HoNouraBLe Sie SATYENDRA NATH ROY: That is a matter on
which I cannot say anything yet. It is on> for negotiation.

Tae HoNouraBLE Mr. HOSSAIN IMAM: Have Government asked for the
total cost or for a part payment of t he cost ?

Tar HoNourasrs S SATYENDRA NATH ROY: Government have made a
representation on the whole situation and the cost to be borne by His Majesty’s
Government will have to be a matter for negotiation.

PANELS FORMED BY THRE DEPARTMENT OF PLANNING WND DEVELOPMENT

149. Tae HovourasLe Mr. HOSSAIN IMAM: Will Government lay on
the table the list of members of each panel formed by the D>partmoent. of Plan-
ning and Development, and the principles under which they were formed ? What
Chambérs of Commeroe, if any, were consulted by Governmbnt.

Tae Howourasie Mr. H.M. PATEL : All the panels have not yet
been completely formed. I propose to lay on the table of the House in the course
of this session, a list of members of the pa.nels asked for by the Honourable Member
‘Invitations are issued to persons srommently associated with the industries con-
cerned and one or two experts and also to those who by their general knowledge
of trade and industry are likely to be useful as members. No cha.mbets of commerco
were consulted. .

Tar HoNougaBLE Mr. HOSSAIN IMAM: Is it a fact that the Industues
Commxtt.ee of the Textile Cofatrol Board. were consulted on this subject ?

‘Tas HowouraBrLe M. H. M. PATEL: No, Sir. The textile industry was
dealt with in a slightlyndifferent manner in view of-the existence of the Textile Con-
trol Board. The Planning and Development Department invited them to suggest
names for the forgation of a panel.

Tas HoxourasLs Me. HOSSAIN IMAM: Hassuch action been taken in
eonnection with othar industries like jute, coal, etc. ?

Trr HoxourasrLe Mr. H. M, PATEL : I have already answered that. .
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TuE HoNOURABLE Mr. P. N, SAPRU: Am I to understand that the mem-
bership of these panels is limited to industrialists and experts in particular in.-
dustries and that, there is no representation of consumers’ interests in these panels ¥

TraE HoNouraBLE MR. H. M. PATEL: I cannot add anything to the answe’
already given. ' ‘

Tee HONOURABLE SarvEp MOHAMED PADSHAH SiHB BAHADUR:
Is there on the panel anybody who represents the hides and skins industry %

Tae HoNouraBre Me. H. M. PATEL: I have already said that panels will
be constitued. I shall lay in due course a list of members of the panels, together
with the industries for which they will be constitued, on the table of - the House,

Tee HONOURASLE SaryEn MOHAMED PADSHAH SiHIB BAHADUR @
Has the panel for the hides and skins industry been formed at all ?

" TeE HoNOURABLE Me. H. M. PATEL: I am not able to say. You may
put another question.

Tee HoNoUmrarLE Sarvep MOHAMED f’ADSI-IAH SaHIB BAHADUR ¢
Will the Government consider the desirability of including representatives from
the hides and skins industry on these panels when they are formed ?

(No answer.)

Tre HoNoURABLE M. P. N. SAPRU : Have any panels been formed as yet ¥
If 80,"where is the difficulty in laying on the tables the names of members of those
panels which have been formed *? '

-

{No answer.)

Trr HoNouraBLE M. HOSSAIN IMAM :* Will the Government explain the
reasons for making politicians and economists as persona non grata for panels ?

(No answer.)

THE Hoz#ovnknm Me. P. N. SAPRU: Youhave to be an economist when
you get Rs. 2,600 in the Government of India !

SurrLy oF PETROL CoUPONS TO MEMBERS OF THE INDIAN LEGISLATURE

150. TrE HoNotrraBLE MR. G. S. MOTILAL : Will Government state :—

(a) For how many gallons of pet®] coupons were given to each member of the
Council of State and of the Assembly for the November (1944) Session of the Central
Legislature ? )

(b) For how many gallons of petrol are coupons to be issued to each member of
the Council of State and of the Assembly for the current (Budget) Session ?

(c) Whether the quantity supplied is sufficient for the members’ attending the
Legislature and other usual proger purposes ¥ .

THE HoNouraBLE SiE SATYENDRA NATH ROY: (a) A statement is
laid on the table of the issues made to members of the Legislative Assembly. As
regards the Council of State, coupons to the value of 218 “gallons were iss%ed to
members but details of individual issues are not available.

(b) The sanctioned scale of petrol ration is. half a gallon to all members for
each day on which there is a sitting of the Legislative Assembly or the Council of
State, and a similar quantity for days when there is a meeting of committees to
those who are members of these committees. Members of the Council of State:
have been receiving in addition one gallon a month to cover incidental journeys:
in view of the fact that the number of days when the Council of State sits is much.
less than that of the Assembly. .

(¢) The scale allowed has been in force for three years and was considered to:

te generally adequate. In view, however, of complaints of inadequacy received

. from.time to time recently, the question has been reconsidered and orders have -

-heen jgsued to increase the supplementary ration allowed to members of the Council:

of State for incidental journeys from one to four gallons per ' mqgth. At the same -

time an extra supplementary ration of two gallons per month has been allowed to-

* members of the Legislative Assembly for incidental journeys. Half of these quotas
will be allowed for periods of half a month or less, -

]
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Tan HoNOURABLE Mr. HOSSAIN IMAM : May I draw the Honourable Mem -
‘ber’s attention to the fact that we have sat only for three days up to date and we
have to attend the Assembly and the Library and it is very unfair to give us less
than the Assembly smembers ?

TeE HoNouraBLE Sik SATYENDRA NATH ROY: Actually the Council
of State members do not get less, but rather more, because apart from the allowance
for incidental journeys they get exactly the same allowance as members of the As-:
sembly for days when they are sitting.

Tae HovouraBLE Mg. P. N. SAPRU: Is there any method whereby Gov-
ernment find out whether a partioular member of the Assembly is attending the
Assembly ¢ He may get the petrol ra.tlon all right but may use it for other pur-

ses.
PO Tae HoNouraBLE Sie SATYENDRA NATH ROY: I do not think there
is any possibility of that because rations are issued through the Council 6f State-
Secretariat. ,
Tae HoNouraBLE Me. HOSSAIN IMAM : May.I draw the Honourable Mem-

ber’s attention to this, that they should give us the same number of gallons as that
given to the Assembly

Tae HoNourasLE Sie SATYENDRA NATH ROY: Do I understand that
the Honourable Member suggests that that shonld be done lrrespeomve of the num-
ber of days when this House is sitting %

Ter HonNourasre Mm. HOSSAIN IMAM: Yes

Tee HoNouraBLE Sz SATYENDRA NATH ROY: Then I am afraid I
cannot accept the proposition.

Statement of petrol coupons sssued to the members of the Leg-ulavm Assembly durmg tlu November

Snm, 1944.
Tohlvalno of
Serial Name® . ooupom
No.
(in gallonn)
= L
1 BSeth Sunder Lal Daga . . . . . . . . . « One. -
2 Lala Sham Lal . .« « « « . « . . Eight.
3 gangxot Nnhk;ntha Das S . . . . B . . Eight.
ir Cowasjee Jehangir . . . . . . . . . . Eight,
-5 Seth Sunder Lal Daga . . . . . . . . . . Exlggt
8 Bir Abdul Halim Ghumvl . . . . . P Elght
7 Muhammad Muarzam Sahib Bahadur . . . . . . .
8 Mr. Ram Ratan (::5: . . . . . . Eight.
9 Khan Bahadur 8 Hgbxbur Rthmnn . . . . . . Eight.
10 Mr. Sri Prakasa . . . . . . Eight,
11 Mr. Abdul Qnyum . . . . . . . . . Eight.
12 Choudhri Raghubir Narain Bmgh . . . . . . . . Eight,
13 Mr. ShambhudayalMis'a . . . . . . . . . Eight.
14 BSeth Sheodass Dagsa . . . . . . B . Eight,
-16 Mr. Hooseinbhoy A, Ldlju . . . . . . . . . Bight,
16 Raizada Hans Raj . . . . . . . . Eight.
17 Mr, E. L. C. Gwilt . . ) . o . . . . . . Eight.
18 Mr. Badri Dutt Pande . . . . . . . . . . Eight.
19 Bir HenrpRichardson . . . . . . . . . . Eight.
20 Mr.LalchandNavalrai. . . . . . . . . . Fight.
21 Mr. S. K. Hoemani . . . . . . . . . . . Eight.
22 Dr. Sir Zia Uddin Ahmad . . . . . . . . . Nine.
23 Qazi Muhammad Ahmad Kasmi . . . . . < . . Eighs.
24 Mr. B. Das . . . . . . . . . Eight.
g: gr g 8. Av;mnll}lhggsm Ohm e . . . . . . g{ght.
r Rangiah Naidu . . . . . . . . . t.
27 Mr. A.C. e e e Ei?ll:t.
28 Mr, Bhulabhai JxvuurDud . o e . . . . . Eight.
29 Mr. Satya Narayan Sinha . . . - Eight.
30 Maharaja B.h.durRmRanjuledeBmzh. . . - Eight,
81 Mr. H. G. Stokes . . . . . Eight.
32 Mr. Mohomed Ali Jinnah . . . . . . . . . Eight.

33 Mr. K. Siterama Reddiar . . . . . . . . FEight.
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. Total value
Berial Name . of coupons
No. issued
(in geallons)
34 Bir Vithal N. Chandavar v« + « . . Eight
36 Sardar Bahadur Sardn Su Jawalmr Bmgh . . . . . . Eight,
36 Mr. Govind V. Deshmukh . . . . . . . . Eight,.
87 Dr.G. V. Deshmukh . . . . . . . . Eight,
38 Raja Bahadur Kushal Pal Smgh o« . . . . . . Eight,
39 Bhai Parmanand . . . . . . . . Eight,
40 Mr. Dhirendra Kanta Lahiri Ghou.dhry . . . . . . . Eight.
41 Mr. Rajmal Lakhichand . . . . . . . Eight,
42 Khan Bahsdur Ghulam Kadir Md. Shahban . . . . . . Eight.
43 Mr. Frank R. Anthony . - . . . . Eight.
44 Khan Bahadur Slmkh Ful-x-qu Piracha . . . . . . Eight,
48 Sbams-ul Ulema Kamaluddin Ahmad . z . . . . . Eight.
46 g‘l B‘badukt. ur Beth g’:hmmbmw . . . . . . . g:‘:’:o
47 Sreej . . . . . . . . Eight.
48 gr‘b Umr%“h ha . o . . . . Eliggt
49 u Amaren ttop.dhyl o . . . . . t.
50 Babu Hari Sharan Prasad anuhvn ™ . . . . . . . Eight.
51 Bir Syed Raza Ali . LI . . . . . . . Eight. *
62 Beth Yusuf Abdoola Haroon . . . . . . . . . Eight.
S Bomia: Babaier oo &Mﬁ‘dgc Singh . - . . . T gﬂ:
64 ur i . T . . . . . . Eight.
55 Mrs. Ren P . . . . . . . . . . Eight,
56 Mr.H M. Abdullah . . . . .° . . . . . FEight.
67 Mr. Gauri Shankar Bmgh . . . . . . [} . . Eight.
68 Mr. Ramayan Prasad . . . . . . o e . Eight.
59 Mr. N. C. Chunder . . . . . . . . . . Eight.
60 Sardar Mangal Singh . . . . . . . e . Eight.
81 Mr.N. M. Joshi . . . . . . . . . goight.
.. 62 Nawabzada Muhammnd Lmqunt Ali Khnn . . . . . . Eight.
63 Sir Muhammad Yamin Khan . . . . . . . Eight..
64 Mr. Govind V. Deshmukh . . . . . .. . . One.
65 Mr. Muhammad Nauman . . . . . . . . . Eight.
66 Mr. Muhammad Aghar Ali . . . . . . . . . Eight,
‘67 Prof. N. G. Ranga . . . . . . . . Eight,
68 Mr. H. A, Sathar H. Eesak Sait . . . . . . . . Nine.
69 Maulvi Syed Murtuza S8haib Bahadur . . . . . . . Eight,
70 Mr. K. C. Neogy . . . . . . . . Eight.
71 Muhammad Muazzam Sthxb Bahadur . . . . . . . Bight.
72 Mr. K. B. Jinaraja H . . . . . . . . . Eighs,
78 Nawab Siddique Ali . . . . ‘ . . Eight..
74 Dr. P. N. Banerjea . . . . o . . . . . Eight.
78 Mr. Manu Subedar . . . . . e . . Eight.
76 Shrimati K. Radhabai Snbb.ny-n . . . N . . Eight.
77 Mr. K. 8. Gupta . . . . . . . . . Eight."
78 Mr. A. Satyanarayana Moorby . o . . . . . Eight.
79 Khan Bahadur Shamsuddin Haider . . . . . . . Eight.
80 Ma‘.nvl Muhammad Abdul Gh‘ni . . . . . . . Y Eight.
81 Major Nawab Sir Ahmad Nawaz Khan . . . . . . . Eight.
82 Mr. E. L. C. Gwilt . . . . . . . . One.
83 Choudhri Muhammad Husain . . . . . . . . Eight.
84 Maulana Zafar Ali Khan . . . . . . . . . Eight.
85 Dr. Habibur Rahman . . . . . . . . . Eight.
.86 MY, Saiyid Haidar Imam . . e . . . . . Eight,
87 Rao Bahadur N. Siva st . . . . . . . . . Eight.
88 BSardar Sant bmgh . . . . . . . . . . Eight.
o0 gi e Chomdies Mobammnd Tamadl Khao . . . . .. gﬁe
80 ee Cho . . . . . . o
91 Dr Sir Ramnjngnahs . . . . N . . Eight..
92 Babu Kailash Bibari Lnll . . . . . . . . . Eight.
98 Mr. Muhammad Ahsan . . . . . . . . Bix,
94 Shaikh Rafiuddin Ahmad Siddi . . . . . . . Five.
98 Mr. Nabi Baksh Illahi Baksh Bhu . . . . . . . Four.
96 Mr. Umar Aly Shah . . . . . . . . . . ne.
97 Mr. Akhjl Chandra Datta . N . . . . . . . Eight, .
98 Bapu Baijnath Bajoria . . . e . . . . . Four.
99 Major Nawab Sir Ahmad Nawaz Khan . . . . . . . One.
100 (moudhury M\w Hw . . . . . . . . One,
101 Mr. Kuladhar Chalijha . . . . . . . . . . Four.




QUESTIONS AND ANSWERS . 317
! ‘

£

. ) M Total value

Serial’ of cupons
No. ' Name issued
- (in gallons)

102 Nawab Sahibzada Sir Sayed Muhammad Mehr Shah . . . . Eight,
103 Mr. Jamnadas M. Mehta . . . . . . Eight,
104 Mr, Pure Lall Kureel Talib . . . . . . Eight.
105 Khan Bahadyr Mian Ghulam stu' Md. Shahban . . . . . One.

106 Pandit Lakshmi Kanta Maitra

. . . . . . One.
107 Hajee Chowdhury Mohammud Ismall Khan . . . .. . One.
108 Mr. M. Ghiasuddin . . . . . . . . . Eight,
109 Mr. Muhammad Nauman . . . . . . . . .. One.
110 Mr. Mohamed Azhar Ali . . . . . . . . One.

. Total . 783 gallons

MuwicipAL COMMITTEE OF AJMER

161. TrE HoNoUuraBLE Raja YUVERAJ DUITA SINGH : Is it a fact that
on the expiry of the term of the present elected members, the Municipal
Committee of Ajmer shall consist of 32 members to be nominated by the Chief
Commissioner ? Ifso, why has the elective system been replaced by nomina-
tion ¥ Will Government make a statement on the subject ?

Tee HoNourasLE S;k JOGENDRA SINGH : In order to avoid the expense
‘and inconvenience of holding a fresh election during the war it is desired to con-
tinue the present Municipal €ommittee. As the Ajmer-Merwara Municipalities
Regulation contains no provision for extending the life of the munigipal committee
it has been decided to secure this object by providing for nomination of members
by the Chief Commissioner. It is the intention to nominate as far as possible the
present members of the Committee to enable them to continue in office.

TeE HoNoumaBrLe Mzr. P. N. SAPRU: Is the Honourable Membker aware
that in spite of the war it was possible to hold municipal elections in certain pro-
vinces, the United Provinces for example ?

TeE HoNoUEABLE Sik JOGENDRA SINGH : It is not-a:centrally admi-
nistered area. .

Trg HoNoURABLE M. P. N. SAPRU : Are we to take it that in the centrally
administered areas elections have been ruled out ?

Tre HoNouraBLe S JOGENDRA SINGH: No.

Tax HoNoURABLE Mr.P. N. SAPRU : That would be in harmony w1th the
spirit of the Central Government.

TEE HONOURABLE ME. G. 8. MOTILAL: Are electlons going to be held for
the Delhi Municipality ?

Tar HoNovurABLE 81k JOGENDRA SINGH : I require notice of tkat question

CENTRAL SCHOOL OF AVIATION

— 152. TrE HoNoURABLE Raja YUVERAJ DUITA SINGH: Will Govern-
ment state whether they are prepared to ccnsider and give eflcct to a plan to estab-
lish a Central School of Aviaticn in India, with depanments for training in,
Engmeermb, Radio and Aerodromes ?

Trr HoNOURABLE SR MAHOMED USMAN : Proposals for the establish-
ment of such & school have already been drawn up and are under the considera-
tion of the Government of- India as part of their post-war plans for the develop-
ment of Civil Aviation in India.

“LOSS SUSTAINED BY INDIANS ON THE EVACUATION oF BURMA )
153. Tar HoNouraBLE Raja YUVERAJ DUTTA SINGH : Will Govern-
ment state whether they have formulated their dccisions in consultation with the
refugee *° Burma Government °’, on problems relating to the futurc of Indians in re-
eonquered Burma, the compensation they would be paid for the losces slMamod on
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-aocount of the J. apanése invasion of the country ; and also the restoration of lost
properties to legitimate owners ? If so, will Government make a statement on the
‘subject 1

Tee HoNouraBLE MR. R. N. BANERJEE: The problems referred to by
‘the Honourable Member are all being examined in consultation with the Govern-
aent of Burma ; but the examination has not yet reached a stage when it would
be possible for Government to make any statement.

GoLp SEIzED BY THE AX1s PowErs « '

164. TrE HoNoURABLE Rasa YUVERAJ DUTTA SINGH: Will Govern-
‘ment state whether gold illegally seized by the Axis powers, belonging tothe countries
they have conquered and plundered, have, by any means, found their way in India ;
and if so, how ? . .

Tsn HoNourasix Sie CYRIL JONES: Nosuch gold has found its way
into India, so far as the Government of India are aware. i

ANNUAL SUBVENTION To THE N. W. F. P.

166. THE HoNOURABL : Rasa YUVERAJ DUTTA SINGH : Will Government
‘state whether the question of the revision of the annual subvention to the N.W.
Frontier Province from the Centreis under active consideration by them ? Will
the Central Legislature be given an opportunity of discussing this question
before final decision is reached ? '

Tae HoNoUrABLE Stk CYRIL JONES : The answer to the first part of this
<question is in the negative. The second part does not arise. -

Tee HoNoUmraBLr Me. HOSSAIN IMAM: Will the Honourable Member
-oxplain why the reply is in the negative ?
Tar HoNouraBre St CYRIL JONES : The reply is in the negative because
that is the position , Sir. i
D1STRIBUTION OF SURPLUS CENTRAL REVENUES T0 PROVINCES
156. TarR HoNOURABLE Raja YUVERAJ DUTTA SINGH : Will Governmens
state in what manner it is proposed to distribute the estimated Central revenué
surplus of about Rs. 500 crores in the first five years after the war for the
- -development of°the Provinces? Will any consideration be given to the
oomparatively backward Provinces like Otissa and Bihar? What plans have
Governgnent formulated od this proposal ?

Tre HoNoumraBLE Mr. H. M. PATEL: Attention is invited to paragraph
2 of Section I of Part II of the Second Report on Reconstruction Planning from
which it will be seen that it is very diffioult to state at present, with any degree of
aocuracy, how the resources of the Central Government would be distributable.
Nevertheless, for the purpose of assisting Provinoes in the formulation of their plans,
it -has been indicated to them that they may assume that approximately one-half
-or two-thirds of the total estimated Central surplys, which in certain circumstanoces
may amount to 500 crores, may be available for distribution to them, and that
rol:ﬂﬂy the distribution would be on a per capita basis. The actual distribution,
while bearing a relation to population, may have to take other faetors such as the
backwardness of the Provinces into account.

Tex HoNouRABLE Mn. HOSSAIN IMAM: Has the Government decided to
impose any conditions in making these contributions to the provinoes or will they
be free grants ? b

Tuw HoNouBaBLE Mr. H. M. PATEL : I must ask for notice of that quee-
tion. ' '

4

" ARREST OF DR. BRAHMANAND AGNIHOTRI

_157. Tar HowouraBLRE Rasa YUVERAJ DUTTA SINGH : Will Government
state why Dr. Brahmanand Agnihotri, who had settled down in Vienna before the
war, and returned to India on the outbreak of the war, was arrested in Naini Tal on
«or about the 19th August, 1940, and was recently released from jail ?

TeE HoNourasLE Mr. E. CONRAN-SMITH: Dr. Brahmanand ihotri
was arrested and detained in 1940 because his contacts with Germans, with German
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controlled organisations and with persons of known anti-British tendencies ren-
dered this action necessary to prevent him from acting in a manner prejudicial o
the defence of British India and the efficient prosecution of the war. He %Was
released because, at the present stage of the war with Germany, his further
‘detention was considered unnecessary.

PLANS FOR UTILISATION OF INDIA’S STERLING BALANCES FOR INDUSTRIALISATION

158. TaE HoNOURABLE RaJa YUVERAJ DUTTA SINGH: (a) Has the
attention of the Government been drawn to the following statement made by a
United Kingdom official at the discussion of the Economic Problems of the Far
East, which was discussed by the Pacific Relations Conference at Hot Springs, on
or about the 11th January :— . ‘

¢ If Indians are basing their plans for the industrialisation of their country on
their ability to get within an carly period the repayment of their balances in London
and the rest of the Empire, they will be disappointed »’¥

(b) Will Government make a statement on the above subject, indicating when
the locked balances will be available for the development of industry in India, or in
any other way India may choose to devote her locked balances ? :

TaE ‘HoXouraBLE Smk- CYRIL JONES: (a) The Government have seen a
press report from Hot Springs containing the statement referred to.

(b) The Government of India contemplate sending a Delegation from India
at a suitable time to disouss with His Majesty’s Government the problem of the .
liquidation of the sterling balances.

Post-warR Roap DEVELOPMENT

159. THE HoNourABLE Rasa YUVERAJ DUTTA SINGH : Have Govern-
ment formulated their decision on the principle of the 450 orores road development
plan approved at the Conference of Chief Engineers held at Nagpur in December
1943, under which Hyderabad (Deccan) will be the centre of national highways ¢
If so, will they state the main features of this plan, and the period during which
- it is likely to be carried out ?

Tae HoNouraBLE SiR SATYENDRA NATH ROY: I am not awarc that
Hyderabad (Deccan) will be the cgntre of na.tionzﬂ highways under the plan re-
oommendegd by the Conference of Chief Engineers at Nagpur. The main features
of that plan are contained in their report, copies of which are in the Library. .

The Chief Engineers’ Conference estimated that a scheme of road development
based on their recommendations would cost about 450 crores for the whole of India .
of which about 320 crores would be required for British India. The Nagpur report
has been generally approved as the basis of a road plan for British India and Pro- °
vincial Governments are now preparing estimates on the basis of the rough yard- —
stick oontained in the report. The Nagpyr plan was intended to be completed in
10 years. It is not possible yet to say how long the post-war road plan which will
eventually be adopted will take to be carried out as this will depend upon the total
sum available for road development from Central and Provincial resources.

Tae HoNouramrr Mr. HOSSAIN IMAM: Will the Honourable Member
e_nligr};t?n the House which of the Post-war Policy Committees considered this
repo! ) ~

Tae HoNovuraBLe Sz SATYENDRA NATH ROY: Policy Committee
3-A on Transport.

APPLICATION OF THE ATLANTIC CHARTER
160. TeHE HoNOUERABLE RaJa YUVERAJ DUTTA SINGH : Has the attention
of Government been drawn to the following statement of Mr. Winston Churchill
the Premier of England, in the House of Commons on or about the 16th January :—

‘I have already made a statement about the application of the Atlantic Charter
to the British Empire, and to India ’? Have Government ascertained in precise
terms the significance of the reference to the- Atlantic Charter in its application to

' Norz—Questions ;gdnnthononounblo Raja Yuveraj Dutta Singh were put by th
Honourable Mr, G, 8. Motilal, ) »* ! ingh were p v e
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India ; and if so, are they ina positionto make a statement on the subject .
with specla.l reference to the time and measure of self-government to be granted
to this country %

Tre HoNouraBLE S;IB MAHOMED USMAN: I have nothmg to add to the
Prime Minster’s reply to a question on the subject in the House of Commons on the-
%I?oth January, 1945, a Press report of which has been pla,ced in the Library of the

use.
Loax rroM THE U. S. A. FOR INDUSTRIALISATION

161. Tas HoNoURABLE Rasa YUVERAJ DUTTA SINGH : Is there any pro-
posal for applying for a direct loan from the U.S. A., for industrialisation
of India, or for any other purpose ? If so, will Government make a statement on
the subject as may be necessary to understand the scope of the proposal ?

Tar HoNourABLE S CYRIL JONES The answer to the first part is in
- the negative. The second part does not therefore arise.

SALE oF DETERIORATED FLOUR 1N DaAcca

162. Tur HoNourABLE Rasa YUVERAJ DUTTA SINGH : Is it a fact that
about 44,766 maunds of deteriorated atta was recently advertised for sale by the
Additional District Magistrate for food ih Dacca ? If so, why was the afia allowed
to deteriorate and not given to the people to save human lives ?

Tes HoNoUrABLE Mz. B. R. SEN : The answer to the first part of the ques-
tion is in the affirmative though the actual quantity reported by the Bengal Gov-
ernment is 42,660 maunds. .

This atta had been in stock since July, 1944 and could not bé consumed 88 there
was no demand for it. It deteriorated because of long storage in a humid olimate,

Tre HoNourasLe Me. HOSSAIN IMAM : Was it atfa from Australian wheat
or Indian wheat $

TaE HoNoURABLE MR. B. R. SEN: Indian wheat.

REPRESENTATION AT THE UNITED NATIONS.CONFERENCE

163. TeEr HoNoURABLE RaJa YUVERAJ DUTTA SINGH : Will Govern-
ment state whether India has been invited o the United Nations Conference,
which is expected to be held ¥n March in the U. 8. A, to draft e peace-
treaty, and discuss kindred subjects ? If so, will Government state whether
_any non-official Indian will be selected to represent India ?

" Tes HoNouraBLE Sie MAHOMED USMAN : Yes, Sir, but the Conference
is to be held in the latter part of April and is not convened to draft a peace-treaty,
but (to prepare a charter for a general international organisation for the main-
tenance of peace and security). The.answer to the last sentence of the Honourable
Member’s question is that the Delegations are to be at ministerial level.-

THE HoNoURABLE MR. HOSSAIN IMAM : Will the Honourable Member en-
;_Jghten the House by giving a little greater detajl of the functions of this Con-
erence ¥

Tee HoNoukaBLE Sie MAHOMED USMAN : There is a Resolution on this
subject to be discussed today when, I think, everything will be unfolded. There °
is no point in my answering this question now. .

TaE HoNOURABLE MR. G. S. MOTILAL : T think it will enlighten the House

if the Leader of the House gives an answer now as to the purposes and the fune-
tions of that Conference.

Tee HoNouparLe S MAHOMED USMAN: That could not be answered
so easily in reply to a supplementary question. The House will get an opportunity
to know everything on the Reeolutlon which is to be discussed today.

CONSTRUCTION OF A CHAIN OF PiCTURE HousEs wiTH BRITISH AND AMERIOAN
JAPITAL
164. THE HONOURABLE Rasa YUVERAJ DUTTA SINGH: Are Govern-
ment aware that a big company is being formed with British and American capital
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for the construction of a chain of picture houses.all over India for the exhibition of a

perticular type of films ¢ If so, what steps do Government propose to take to pre- .
vent the dumping into India of this type of films, and to safeguard the interests of
the Indian cinema industry from unfair competition ?

Ter HoNOURABLE Mr. H. M. PATEL: First part.—Government have no
information in the matter. .

Second part.—Does not arise. -

Tex HoNouraBLm Me. HOSSAIN IMAM: Are foreign companies allowed:
to open their branches without sanction from the Government now ?

Tes HONoURABLE Mr. H. M. PATEL : So far as I know, yes.
Tee HoNouraBLE Me. HOSSAIN IMAM: So the control is ineffective as:

far as foreign companies are concerned. .
(No reply.) B
_ PROFIT PERMITTED ON LANDED COST OF CONTROLLED ARTICLES

165. Tue HoNoURABLE MR.HOSSAIN IMAM: Will Government state :—
(a) What is the ordinary profit permitted on the landed cost of the controlled articles?
() The names of establishment specially authorised to charge higher profits than
other tradesmen and the reasons for it ¢ (c) The list of articles on which profit per-
mitted is 40 per cent. or more than the landed cost or manufacturing cost ? (d) Are
imports controlled ? and (e) Is the quantum of imports up to now much less than.
the potential demand ? - _

Tee HoNouraBLE Mr. H. M. PATEL: (a) It is presumed that by ‘‘ con-
trolled articles ' the Honourable Member means articles the profits of which are
oontrolled under the Hoarding and Profiteering Prevention Ordinance, 1943. If
00, the ordinary profit on the landed cost of such articles is the same as was allowed.
by pre-war normal trade practice, unless where it exceeds 209, it is varied by the-
Controller General, who is empowered to examine these margins and to approve
their continuance or modification. -

(b) A statement giving the required information is laid on the table. A

(¢) The attention of the Honourable Member is invited to the reply to the
question No. 95 answered on the 7th March in which this information has already
been given.

(d) Yes.

(e) Yes. ‘

. Tee HoNouraBLE Mr, HOSSAIN IMAM : In the reply to question No. 95 .
to which the Honourable Member has referred the cast was given based on the land-
ed cost and not on manufacturing cost. In this question I asked for information
about things which are manufactured in Indja on which we have given more than
40 per cent profit. -

(No reply.)
TaHE HoNoUuraBLE ME. HOSSAIN IMAM : Another supplementary question,
Sir. Is it necessary to take the Controller General’s permission if ordinary trade
profit is 200 or 100 per cent ?
Tar HoNouraBLE ME. H. M. PATEL : No, Sir.

List of Establishments whie have been specially authorised to charge more profits than other irades«

. man i—
1. The Federation of Trades This Association caters for the needs of an exclusive class of
Association of Indis. customers who demand a high standard of Service. Any

special margins allowed are in striet accordance with the
practice before the war. Besides their concessions will
lapse where any profit margins or prices under the Hoarding-
and Profiteering Prevention Ordinance are fixed.

2. M/s. K.iéhmchand Chella- A special margin was claimed by the firm on the basis of prewar-
- ram & Sons, Madras. practice. This claim was inquired into + thoroughly and.
) after being satisfied about all details a margin of 619 was.

allowed. :
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3. The Power Tools and Ap- *

pliances, Calcutta.

4 Nundy & Co., Caloutta .

-5. Mousell & Co., for Diesel
°  Engine Parts.

8. The Swiss Locomotive
Works, Bombay, for Diesel
Engine Compressors.

7. The Indian Tool Manufac-
turers Ld. Bombay, for
that part of the Twist Brills

~ mfd. by them which is re-
leased for civil trade.

‘8. Wellington  Cyole

Co.,
Bombay.

9. Dunlop Rubber Co., Indis,
for oycle Rims.

10. Meears. Roy Brothers, New
Delhi, Dealers in Ladies
;{nd. Gente Wool.!tc'::i and

osiery goods, bt

. _wool, Handbags, eto. e

11. Seth Hassanam & Sons,
New Delhi.

‘12. Wassiahmal Assomal & Co.,
Bombay.

13, V;zllk::l Bnr:., for Agri-
t pliments and
Tractors.

i14. Spares . ‘ . T

~
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The firm deals in Garage and Automobile equipment. These
articles are used in India only by a fow advanced and techni-
cally well equipped ostablishments. 7569 was allowed to
this firm, though it claimed & much higher margin on the
basis of its prowar practice. .

609 over cost of manufacturer for wholesale 4nd 1009, for the
retail were allowed to this firm for the vadlue tubes manu.
factured. These margins were allowed partly on the analogy
of the similar figures for rubber goods and partly because
the Industry needed some encouragement. . .

These again are speocialised machinery equipment. Speocial
margins from 509, to 1009 were allowed after obtaining
expert advioe from the D. G. M. P., Caloutta.

Maximum margins up to 1009 were allowed on the basis of
prewar practice and after having obtained the advice from
the D. G.M.P., Calcutta.

1938 price list plus 115%. This margin was decided upon
after Director of Munit?ions (Purchase, had gone into full -
details of the case and forwarded his recommendations.

The graat of a special margin for a certain type of Raleih Cycle
imported by this firm is under oonsideration. The firm is
understood to have been giving free service for two years
"after the purchase of the cycles. The special margin wil
be sancfioned only if this condition is observed.

This margin is based on prewar trade practice. In faot, the
firm claimed 100%. This margin could not be acoepted as
for other bicycles and pe the maximum margin ailowed
is only 40%. This margin now allowed is only 60% over
landed cost.

The margin allowed is 53%. The firm runs a specialised estab-
lishment of goods standing. This margin was also enjoyed
by it before the war.

399, excepting Benares and Surat Sarees, Fancy articles and
Toilet. This Margin has been allowed to the firm on'ite
claim for special consideration based on pre-war practioe
being found to be justified. :

For the same reason as for 11 above, this irm has been allowed
to charge 609, over landed cost,

209 Profit Margin,

759, over landed cost. | )

Mu:h higher margins than these were claimed by the firm, but
the matter was referred to the Department of Education,
Health and Lands. The present margins were proposed by
that Department.

~

CLOSING DOWN OF ORRTAIN STATIONS ON THE B. & A. R.

166. THE HoNOURABLE Kummr N. N. SINHA: Will Government state :—
(@) Whether it has been decided to close down shortly several stations on the .
Bengal and Assam Railway ? (b) If so, what are the reasons therefor ¢ (c) Whether
there does not exist at present abnormal vehioular transport difficulty in the
Province due to shortage of petrol, coal and oil ? (d) Whether the Honourable
Minister in Charge of Communications, Bengal Government, was consulted in the
matter by the Railway authorities before they arrived at the decision of closing
down the stations ? (¢) Whether prior to their final decision the acoessibility of the
affected places by road or river was examined from the point of view of public
:service 7 and (f) Whether in the event of closing down of the stations public and
-essentifl services will not be adversely affected ?

THE HONOURABLE SikR SATYENDRA NATH ROY : (¢) and (b). I under.
stand that such closures as were decided on in consultation and agreement with th

.' ’ ’
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Bengal Government in the past have already been completed. Certairi proposals
for further closures have been objected to by the Bengal Government and have been.

postponed pending agreement.
(c) The situation is I, believe, substantially as stated by tho Honourable Member.
(d) The Provincial Government was consulted.

wk (¢) These matters were, I believe, fully considered before final decisions were:
en. . . .

(f) The withdrawal of transport facilities which have been in existence for:
some time must necessarily result in a certain amount of inconvenience to the
pubhc The intention, Lowever, is not to curtail facilities which are neoessa.ry to-
maintain essential civil and military services.

REDUCTION 1IN LocaL TRAIN SERVICES ON THE B. & A. R.
167. Tae HonoumaBLE Kumar N. N. SINHA : Will Government state :—

(a) The reasons for the cutting down of the already restricted local train
seﬁ'w?es on the Bengal and Assam Railway as revealed by the recent time
table

(b) Whether before framing such a time ta,ble the Honourable Minister in
Charge of Communications, Bengal Government, was oonsulted? and

(c) Whether Government propose to take steps to _ minimise hardslnps
caused to the public ?

TaE HoNoURABLE Sie SATYENDRA NATH ROY : (a) Any cutting down
of the local trgin services on the Bengal and Assam Railway is part of the general
curtailment of all but the most essential passenger services in the present emergency.

(b) No, but the usual practice of consulting the Time Table, Sub-Commnittee
of the Local Advisory Committee prior to any major changes in the time tables was
followed. A nominee of the Government of Bengal on the Local Advisoty Committee
is & member of this Time Table Sub-Corgmittee.

(¢) I am arranging for this question to be broughtto the notice of the General
Manager of the Railway for guch action as it may be possible to take to minimise-
public hardships. g

ALLOTMENT OF GOVERN MENT QUARTERS

168. Tar HonouraBLE HaJy1t SYED MUHAMMAD HUSAIN : (a) Will Gov-
ernment state whethérother Departments were consulted before issuing Labour De-
artment O.M. No. WII-4/114, dated 25th January, 19456 ¥ If so, which were the
%epMments against the_proposal and how many werein favour of the proposal ¢

(b) Will Government state whether the Imperial Secretariat Association. or
any other body representative of the staff affected by the above order was” consulted
before final decision in the matter was arrived at %

(c) Are Government aware that there is a strong feeling among the Indian
clerks.against the order ? '

(d) If the reply to (c) be in the aﬂirmatxve, do Government propose to
withdraw the said order and revert to the position tho:t has existed till now ? If
not, why ot - 2

Tg Hoxovrars Mz, H. C. PRIOR ¢ (@) Yes. Goverbment do not consider
g it necempary to specify the departments who were against or in favour of the4proposal

(b) Yes. ‘

(¢) Government have no information.

(d) Does not arise. Government have decided that the declaration by anm
applicant of his style of living will be acoepted without questlon - Py
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Hmxpu Cobx

160. Tae Hoxoumasrm Kuman N. N. SINHA : Will Governmont state :—

(2) What steps have bren taken to publish the draft Hindu Code in the Provinoe

-of Bengal ;
() Whether Bangali translation of the Code has besn printed for the purpose
-of its wide ciroulation ? If so, when ? -

(¢) The number of copies pnnted

(d) The method by which it has boen circulated ?

(¢) The price at which each copy is being sold t and

(f) If it is not sold the reasons therefor ¢

- T HoNouraBLE ME. SHAVAX A. LAL: (a) The Enghsh version of the Draft
Hindu Code was published-in Bengal simultaneously with its publication in other
parts of India ea,rly in August, 1944. Copies of the draft Code were widely distributed
free of cost to various public bodies including the High Court, Bar Associations,
Distriot Judges, eminent lawyers, and distinguished persons a.nd various other associa-
tions interested in the subject.

(b) Yes. Copies for free distribution wore ready on the 10th February, 1945.-

(¢) 11,500, of which 10,000 have actually been distributed.

(2) Copies were distributed free by the Government of Bengal through District
and Sub-Divisional Officers and District andSub-Divisional Magistrates. Copies wer®
also distributed direct by *the Judicial Department of the Government of Bengal
to some .individuals and Associations.

(¢) No price has been fixed as copies were distributed free.

(f) The Government of Bengal will distribute copies free to any member of the
public. asking for the same.

Tae HoNoURABLE MR. G. S. MOTILAL : In wha,t vernacular languages have
the translations been published and circulated % -

Tar HoNqueaBLE Me. SHAVAX A. LAL : I should like to have notice of the
question.

Hixpvu C‘onn

170. Tas HowxoumasLe Kumar N. N.SINHA: Wil Government state:—
(a) The names of the bodies or organisations which havé sent protests against
the draft Hindu Code ?
(b) The numbor-of bodies or orga.mza.tlons which have sent their approval of
the Code ; ‘
(c) The nam3s of individuals who have sent pxotvqba aﬂa,mab and apptova.l of

the Code ¢ and
(2) The number of public meetings held in Bengal for and against the Code ?

TrE HoNouraBLE Mr. SHAVAX A. LAL: (a) to (d). Numerous bodies
and individuals have expressed views both for and against the draft Hindu Code.
A number of public meetings have also been held, in which views have been expressed
«on the Code- both ways. The labour involved in oollectmg and tabulating the desired
information will not be justified by results.

Hixpu Cobe

171. Tae HoxouraBE Kumar N. N. SINHA: Wil Govemmenb state :—
(a) Whether it is proposed. to co-opt members from ppblic bodies or organiza-
tions or societies on the Select Committee to take ovidence ?
- () If so, whether perapns both for a,nd against the Code will be co-opted equally ?

i
() Whether supporters or opponents of the measure will be allowed to lead
-videnoe and cross-examine witnesses %

TaHB HoNouraBLE Mu. SHAVAX A. LAL: (a) tol(c). It is not olear from
the question to which Select Gommittes the Honourable Member refers. Seleot
Committess appomtod by the Legislature are not compet.ent to co-opt members.
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PERSONNEL -OF HINDU Law CoMMITTEE

172. Tae HoNoumaBry KumarN. N. SINHA : Will Government state :—
(a) The names of-the personnel of the Hindu Law Committee ?
(b) The qualifications of each of the-members ? -
(¢) The special qualifications which entitle them to such appointment ? a.nd
{d) which of thern is a Sanskrit Scholar or versed in the Hindu Shastras ?

Tae HoNoURABLE Mr. SHAVAX A, LAL :

{a) (¢) Sir B. N. Rau, C.I.E., Chairman.
(¢s) Dr. Dwarka Nath Mitter, M.A., D.L.
{#1¢) Principal J. R. Gharpure, B.A., LL.B. (Hons.), and
{¢v) Mr. T. R. Venkatram Sastri, C.LE.

(b) & (c). Ssr B. N. Rau, C. I. E., the Chairman was a member of the Indian
Civil Service and retired last year as a Judge of the Calcutta High Court.

" Dr. Duarka Nath Mitter was a Judge of the Calcutta High Ceurt from 1926—
37 and is now practising at Patna. He is & Doctor of Laws of the University of
‘Caloutta, having been awarded the Doctorate for his thesis on the * Position of
Women in Hindu Law ”. He is a member of the Sanskrit Association in Bengal,
and has been the President of the Governing Body of the Calcutta Sanskrit College
for a number of years.

Principal J. R. Gharpure is an advocate of the Bombay High Court of long
standing and is now the Principal of the Law College at Poona. He is the author
of several books on Hindu Law including an annotated translation -of the Ins-
titutes of Yajnavalkya and the commentaries thereon.

- Mr. T. R. Venkatram Sastri, C. I. E., is a leading member of the Madras
Bar. He was Advocate General of Madras for a number of years.

(d) All the members are well-versed in Sanskrit and possess an adequate

knowledge of the Hindw Dharma Shastras.

Tae HoNourasLE Mr. SUSIL KUMAR ROY,CHOWDHURY : May I ask
the Honourable Member whether it is desirable to have as Chairman of the Hindu
Law Committee for drafting revolutionary changes in Hindu law a person who had
himself married a European lady and had left the Hindu fold ?

Trg HoNoUraBLE MR, SHAVAX A. LAL : I decline to answer thht question.

Tar HoNoURABLE Mr. P. N. SAPRU : I very strongly object to this remark
.about an esteemed gentleman.

Tae HonoUurasrLE Mr. SUSIL KUMAR ROY CHOWDHURY He is not
a Hindu. That is what I said.

Tag HoNouraBLE MR. P. N. SAPRU : This is a personal remark against
Sir B. N. Rau and is highly objectionable. Government could not have selected
& better Chairman.

" Tar HoNouraBLE M. SHAVAX A, LAL This question is barred by the
Rules of Business as it makes an insinuation. Under the Rules of Business no
'insinuations are permitted.

TeE HoNouraBLE M. THIRUMALA ROW : Is there any insinuation when
:an Honourable Member honestly asks—

Tne HoNouraBLE THE PRESIDENT : Order, order. If the Honoumble
Member wants to put a question, he should put it in a proper form.

TrE HoNourapLE-Mr. THIRUMALA ROW : Is Sir B. N. Rau still in the
Hindu fold {

Tae HoxouraBLE Mz. P. N. SAPRU : Of course he is.

Taz HoNourasLx Mr, THIRUMALA ROW : That is well, No insitustion
is intended against him. .

-



NOTICE OF MOTION FOR ADJOURNMENT

LACK OF 0OPIES OF THE ELECTORAL ROLL OF VOTERS IN BoMBAY
Tee HoxourasLe THE PRESIDENT :« Honourable Members, T have received
notice of a Motion of Adjournment from the Honourable Mr. Motilal whioch I wilk.
read to you :—
®  “That the House do now adjourn to discuss a definite matter of urgent public importance,.

the non-availability of adequate number of copier of tho first publication of the preliminary elec-
toral roll of votersin the City of Bombay for the Central Assembly for inspection by the public.”

I should like to hear what the Honourable Mr. Motilal has to urge in support
of his Motion ?

TrE. HoNoURABLE MR. G. S. MOTILAL (Bombay: Non-Muhammadan) :
What I have to urge is this. These clectoral rolls are published by the Local Govern-
ment acting as an agent of the Central Government. ' )

ThE, HoxouraBLE THE PRESIDENT : What does the Honourable Member
mean by “ acting as an agent of the Central Government ”’? '

TrE HoNoUrABLE MR. G. S. MOTTLAL : In publishing these electoral rolls.
the Local Governynent does not act within the purview of its powers as a Provin-
cial Government.

. Tre HoNourABLE THE PRESIDENT : What is the authority for that pro.
position ? ,

. Tem HonouraBLE Mr. G. 8. MOTILAL: My atthority is section 124 of t
Government of India Act. The Provincial Government, as I said, act as the agent
of the Central Government under sub-section (1) of section 124, and they are paid
& large sum for that. ‘

L4

THE HoNOoURABLE THE PRESIDENT : It does not matter what they are
paid.

TEE HoNOURABLE MR. (G. S. MOTILAL: It is relevant, because if it were
a provincial subject, the provincial revenues would have met the expenditure..
But in this case it is a Central subject and the Provincial Government acts as
agent to whom this work is entrusted under section 124. The question put by
you was very relevant, and it ha® been, I hope, answered to your satisfaction.

Now, Sir, they have revised the list and they have now poblished what is
known as the first publication of the list and persons whose names are not included
in the list have got to put their claim before a proper authority, which in Bombay
is the Judge ‘of the Small Causes Court, and that claim should be submitted within
ten-days. '

Tue HoNouraBLk THE PRESIDENT: The Honourable Member’s Motion
specifically refers to the non-availability of copies of the list.” Why is he going into.
all this? ‘He must come to the point straight away.

Tre HONOURABLE MR. G. 8. MOTILAL : Only two copies of this electoral
roll have been placed there. The number of voters on the roll is 60,000. If I re.
memper aright, the number of electors was as much as 90,000 or a lakh in the last '
general election in 1937. It is our common experience that names of even pro. ~
minent men are omitted. You will perhaps remember—I do remember—that.
the name of Mr. K. F. Nariman was not found in the last electoral roll. I do not.
blame anybody for it.

Tae HoNourasrLE THE PRESIDENT : I am afraid the Honourable Member
is confusing rule 9 of the Electoral Rules with this question. Sub-rule (8) of rule-
9 has- nothing to do with the present Motion.

Tae HoNovrABLE M. G. 8. MOTILAL: That is its very basis,

Tae HoNouraBLE THE PRESIDENT : Has the Honourable Member anything-
furt.hqr ato urge ? ' . :

326
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TEe HoNoURABLE MR. G. 8. MOTILAL : Only two copies are plac:ad, and
if only two copies are placed, people will not be able to look up the list within the
short time at their. disposal. A report has appeared in the Press,. and thisis a
matter of urgent public importance ; otherwisd many names may not be -found in
the list. Itis the intention of Goverumest that they ought to be found in the list

Tre HoNOURABLE THE PRESIDENT: That is not the Motion. The Ad
journment Motion refers only to the non-availability of the copies. -

Tue HoNourABLE Me. G. 8. MOTILAL: If only two copies are placed, it
is non-availability. 'As I said, I know it from my personal experience. In ear-
lier days a number of copies were avilable. If only two copies are available, how
are the people to go and find out whether their names appear in the list and how
are they to put in their claims within ten days ? i

Tae HoNourasrr THE PRESIDENT: Will the Honourable Member also
explain how it becomes an urgent matter of public importance ? ‘

TaE HoNOURABLE MR. G. S. MOTILAL : If the namies are not entered within~
ten days——

Tre HoNouBaBLE THE PRESIDENT: Again 1 correct the Honourabl
Member. His proposition does not refer to the names. He only refers to non-availability
of copies. i

Tre HoNoursBLE MR. G. S. MOTILAL : Non-availablity of an adequate
number of copies. .

Tax HoNoURABLE THE PRESIDENT : There is no mention of the correctness
or otherwise of the electoral roll in"the Adjournment Motion.

Tre HoNourasLE Mr. G. S. MOTILAL: Who can say whether the roll is
¢orrect. or incorrect—— . ’

_ TrE HoNouraBLE THE PRESIDENT : Order, order. I refer the Honourable
Member to his Motion. e ' |

., Tae HoNoumasLE Mr. G. S. MOTILAL: My Motion refers to non-avail- .
ability of an adequate number of copies. More copies ought to have been placed.
As an adequate number of copies have not beert placed it is a matter of legitimate _
complaint, and that is my ground §or moving this Motion.

Tue HoNouraBLE MR. HOSSAIN IMAM : (Bihar and Orissa : Muhammadan) :
Sir, the position is that these rules are published for 10 days and any objections
must be filed within that specific period. What I am telling the House is that the
urgency arises because of the fact that the time is so short and that applications.
for amendment must be filed within this time. ‘

Tae HoNouraBLe tTHE PRESIDENT : You contend that some members,
who have negleoted to do their duty, therefore consider that this is an urgent matter,

' Tae HoNouraBLe Me. HOSSAIN IMAM :" No, Sir. I am not in charge of

preparing the roll.: :
Tam HonourasLe THE PRESIDENT : I did not say you neglected to do
our duty. )

:y . Txm)i{onomunm Mg. HOSSAIN IMAM: It is no fault of the elector that
his name is not on the elettoral roll. It is the fault of the Government which pre-
pareg the roll. Therefore, I suggest that we are perfectly within our rights
and competence to ask that this matter be discussed. I will just point out the
difference between a Resolution and an Adjournment Motion. ~ An Adjournment
motion is a censure on a neglect by the Government to take action which it ought
to take in its course of business. We regard it as the duty of the Central Govern-
ment to see that the Provinc¢es do make available to the eleotors a sufficient number of
copies to see whether their names are recorded or not recorded or incorrectly
recorded. It is the duty of the Govenment to do this and therfore I submit

_that .this Adjournment Motion is in order. . )

TE HONXOURABLE THE PRESIDENT:‘I hold that this Adjournmmt Motion is
not in order, for two reasons. In the first place, it is part of the duty of the
Provincial Government. The Central Governmentihas no concern in this matter at
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all. The function of preparing the rolls and seeing that they are oorrectly pre-
pared and that a proper number of copies of the rolls are supplied to the public
is the duty of the Provincial Government. It has nothing to dlc)) with the Central
‘Government. I hold that the first reason assigned for this Adjournment Motion
is out of order. The second reason is tgat it is not & matter of urgent publio -
jm portance as it will appear to anybody. For these reasons the Motion is disallowed.

STANDING COMMITTEE FOR THE LEGISLATIVE DEPARTMENT
' Tag HoNoUrABLE Mr. SHAVAX A. LAL (Nominated Official) : Sir, I move :—

¢ That this Council do proceed to elect in such manner as the Honourable the President may
direct, three non-official members to serve on a Standing Committee to advise on subjects in the
Legislative Department for the financial year 1945-46 ™. —
Tre HoNourABLE M. HOSSAIN IMAM (Bihar and Orissa : - Muhammadan) :
Is the Honourable Member aware that the number of seats allotted to the Assembly
-has been increased in the other House ?

Tae HonouraBLE Mr. SHAVAX A. LAL: Yes, Sir. That is why it has
been increased from two to three here.

Tre HoNoURABLE MR. P. N. SAPRU (United Provinces Southern: Non-
Muhammadan) : Sir, before you put the Motion to the vote, may I just say one
word ? I think this is the first time that the Legislative Department has asked
for the appointment of a Standing Committee to advise it. I should like to know
what the functions of this committee, so far as the Legislative Department is con-
oerned, will be. The Legislative Department deals with Bills. Its primary
concern-is legislation. Will the Standing Committee be consulted in regard to
the formative stages of legislation ¥ I should like some indication to be given of
the precise functions of this Committee. I can understand a Committee advising
the Home Department or the Commerce Department. What exactly will be the
functions of this Committee in relation to the Legislative Department is not very
clear because, it is usual to have Bills referred to Select Committees after they have
been introduced in the Assembly. Will the Legislative Department, in formulat-
ing legislative proposals, take the Standing Committee into consultation ? I should
dike to be enlightened on this point and I hope that the Honourable Mr. Lal will
be able to tell us more precisely what the nature of the functions assigned to this
Standing . Committee is going to be.

Tre HoNouraBLE MR. SHAVAX A. LAL: Sir, this Motion is being moved in
pursuance of the new rule which has been made regarding Standing Advisory
Committees for the various Departments of Government. If my Honourable friend -
had had the advantage of pursuing the new rules, all his difficulties would have
disappeared. Rule 7 of the rules says:— -

p* ¢ The following subjects will be laid before the Standing Committee :—
*4* All Bills introduced or proposed to be introduced by non-official members of the Lagzislature,
and Logislative proposals which the Department concerned intends to undertake and on which
the Member in charge of the Dopartmont desires the advice of the Committes *’. )
¢ There are other rules also but this one will perhaps answer the points raised
by my Honourable friend. Perhaps he is under a misunderstanding. We are npt
responsible for all the Bills that are introduced by Government. We are concerned
merely with the drafting of the Bills. But there are certain subjects with which
we are departmentally concerned also ; for instance, the Code of Criminal Procedure,
the code of Civil Procedure, and so on. On these subjects, if we intend to intro-
duce any Bill in the Legislature, we will certainly be very glad to have the bene-
it of the advice of the Standing Committee. So far as our main subjects are con-
eerned, we cannot really ask the Standing Committee because we ourselves: are
advisers of Government, and naturally, advisers cannot seek advice. As far as
that part of our functions is concerned, naturally we cannot be expected to seek
the adwice” of the Standing Committee. ‘

- Tee HovouraBLE MR. HOSSAIN IMAM: What about the Income-tax
“Tribunals and the Special Tribunals which are dealt with by the Legislative Depart-
-ment ?
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- Tax HoNourABLE Me. SHAVAX A. LAL: Those will be one of the sub-
Jects on which we would certainly be glad of the opinion and advice of this
“«Committee.
. The Motion was adopted.
~ . Dt —t————
“STANDING COMMITTEE FOR THE DEPARTMENT OF POSTS AND AIR
Tax HoNourasre Szz MAHOMED USMAN (Posts and Air Member) :
-since giving notice of this Motion, I find that the Assembly has increased ite repreaen.

tation from three to five. So I intend to raise the representation of this House
from two to three. With your permxssxon, I shall move the Motion as amended.

Sir, I move :—

“ That this Council do procead to elect, in such manner as the Honourable the President
ey direct, three non-official mamboars to ssrve on a Standing Commlttee to advise on sub-
‘jeots dealt with in the Dopsrt.mmt of Posts and Air during the year 1945-46

The Motion was adopted.

STANDING COMMITTEE FOR .THE HOME DEPARTMENT

Tas HoNouraBLE Me. E. CONRAN-SMITH (Home Secretary): Sir, for
reasons already indicated to this House, I should_hke, with your permission, to
-gubstitute the number “ four " for the number * two '’ in this Motion and to move -
it as amended.

Sir, I. move :— ‘

* That this Council do procsad to elest, in suzh mi1n a3 ths Hrdaeably thy Prasidsnt
may direct, four non- -official mombora to serva oa the Staniing (‘Jm*mtto; to advisa on sub-
jeots in the Home Department ™.

Tae HoNoURABLE Me. P. N. SAPRU (United Provmoes Southern : Non.
Muhammadan) : What is the corresponding number for the Assembly ?
Tae HonouraBrE Me. E. CONRAN-SMITH: The number is ‘“eight ’

for the Assembly.
The Motion was adopted.

.——————
STANDING COMMITTEE FOR THE LABOUR DEPARTMENT
Tre HoNourasLe Mr. SHAMALDHARI LALL (Nominated Official) : Sir*
for similar reasons I propose, with your permission, to substitute * five *’ for ‘“‘three’’
Tap HONOURABLE THE PRESIDENT : Yes.
Tae HONOURABLE MR. SHAMALDHARI LALL: Sir, I move:

‘“ That this Council do proceed to elect, in siich manner as the Honourable the Promdent may .
direct, five non-official members to serve on the Standing Committee to advise on subjects with
which the Labour Dopartment is concerned *’.

Tar HoNoURABLE MR. SUSIL KUMAR ROY CHOWDHURY (West Bengal :
- Non-Muhammadan) : How many are there from the Assembly, Sir ¢

Tae HoNouraBLE MR. SHAMALDHARI LALL : Ten.
The Motion was adopted. -

STANDING COMMITTEE FOR THE WAR TRANSPORT DEPARTMENT
Tax HonourABLE SR SATYENDRA NATH ROY  (War Transport Sco-
retary) : Sir, I move :— -
“ That this Council do proceed to olect, in such mannor as the Honourablo the Prosident
:may direct, three non-official mombers to serve on the Standing Committee to advise on subjoot,a

" with which the Dopartment of War Transport is concerned, other thun those within the purvmw
_ of the Standing Committee for Roads, during the yoar 1945-46 .

Tar HoNoURABLE MRr. P. N. SAPRU (United Provinces Southem Non.
Muhammadan) : The number has not been changed ?
Tee HoxouraBrLE SiB SATYENDRA NATH RO¥: No, Sir. It has not

ibecome necessary.
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Tar HoNoURABLE M. HOSSAIN IMAM (Bihar and Orissa : Muhammada.n) :
What is the number in the Assembly, Sir ¢

TEE HONOURABLE Sm: STAYENDRA NATH ROY : Five.
The Motion was adopted. . '

CENTRAL ADVISORY GOUNCIL FOR RAILWAYS

Tar HonouraBLE St SATYENDRA NATH ROY (War Transport Seo-
retary) : Sir, I move :—

‘‘ That this Council do pro( eed to olect, in such manner as may be approved by the Honour-
able the Presidont, six non-official members from the Ceuncil who shall be required to serve on.
the Central Advisory Counoil for Railways for the year commenomg 1st Apnl 1946 ".

The Motion was adopted.

Tux HoNoUuraBLE THE PRESIDENT : With referefice to the six Motions which
have just been adopted by the Council, I have to arinounce that nominations to the
Committees will be received by the Secretary up to 11 A.M. on Tuesday, the 27th.
March, 1945 and the date of election, if necessary, will be announced later.

RESOLUTION RE REPRESENTATION AT THE CONFERENCE 'OF ALLIED
.. NATIONS TO BE HELD AT SAN FRANCISCO

k4
TrE HoNoURABLE Mr. THIRUMALA ROW (Ma.dras : Non-Muhammadan) 3
Mr. President, I move :— g

* This Couricil recommends to the Governor General in Council that representation be made-
to His Majesty’s Government to secure adequate répresentation of the non-official representative:
opinion of India at the Conference of Allied Nations proposed to be held on 26th April, 1945 at.
San Francisco, U. 8. A. ™.

* Sir, let me begin with offering my thanks to Government for having allotted a:
specialday. It has come about quite accidentally by the good offices of the Secretary,.
Mr. Lal. As we have got very fewdays for non-official Resolutions, my Resolution.
came last on the agenda last time and I am grateful that separate time has been
allotted for this discussion because the importence of the subject demands such a
course.

‘Sir, the eircumstances that warrant the acceptance of the Resolution are by now
well known. The Great War No. 2 is coming to a close on the Western Front. The-
victors are planning for an effective peace. The Teheran, Moscow and Crimean
Conferences are a series of connected happemngg awith the ultimate purpose of
annihilating the aggressor and bring about a lastiig peace to this distracted world..
Both President Roosevelt and Mr. Churchill have indulged'in high-sounding phrases.
to boost up their future plans for world peace. Mr. Rooqevelt has said—and I quote:
‘from his speech—

‘‘ The structure of world peace cannot be the work of one man, of one party or one nation,.
It cannot be an American péace, or a British or Russian, French‘or Chinese peace. It must be--
peace which rests on the co-operative effort of the whole world . .

Agam he said :—

** Responsibility for polisical conditions thousand.s of mdos overseas can no longer be s,voxded'
by this great nation (U. 8. A.)”.

Then again in another place he said :—

“ We shall have to take responsibility for world . collaboratwn or we sha.ll have to take res-:
. ponslblhty for another world conflict *’,

Referring to the representation of the United Statw of America on the:
Conference he said that the American Delegation- is in every sense of the word
bipartisan. World peace is not & party question, any more than is mxhtary vietory..-

Mr. Churchﬂl said :(—

- ‘“The Conference at San Francisco will bring together all those representatives of the United:
Naticns v«ho declared war ¢h Germany or Japan . !

*
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1 want you to note the words “all those representatives of the United Nations
who deoclared war on Germany or Japan’’—United Nations, not of the Governments
-who declared war on Germany or Japan. o

» “ The former League of Nations will be replaced by a far stronger body . —

That is Mr. Churchill’s.-hopp at any rate. _And he continues :—

“ On such an occasion it is clearly right that thé two leading.parties of tho Ggverninoent
-and tho British Nation should be represented . ' .

"He makes a clear distinction between tho British Government and the British
Nation and he wants that the representatives not only of the British Government
but also of the British nation should be represented at San Francisco to achieve the
results aimed at and says :— '

“ The chief representutives at this Conference will be the Secratary for Foreign Affairs, Mr.
Eden, and Lord Prosident of tho Council and Loader of the Labour Party Mr. Attles ”, N
Again, Sir, Mr. Attlee said :— . " i ‘

“ T believe that at Sen Francisco we shall be taking part in a Conference that may well

determine the future of mankind for centuries’’. o :
This is the nature of the Conference which is being ushered into existence by the
‘great powers of the earth. Russia which has gotonly a single party Government
will be represented solely by M. Litvinov.’ '~

- Sir, the above quotations from the principal actors on the stage at San Francisco’
. “will give an idea of the bugle-blowing and tub-thumping with which the masters of
propaganda are ushering this great conference into existence.

My Resolution asks for nothing more than that representative non-official Indiams .
should be sent to represent India at this Conference, pregnant with the dawn of a new
world and a new civilisation for mankind. When the down-trodden peoples of
Europe and the Pacific are asked to look up to this phenomenon as the instrument
of their-deliverance from slavery and guardian of peageful existence in the future,
has India with 400 millions of people held in bondage a ny cause for satisfaction, much
less enthusiasm for this conference ? “

. The way the British imperialiat is treating this country does not augur well for
the peace of this world. If sunrise is to shine and illumine all the dark and desolate
corners of the earth, is it not foolish to think that it cannot penetrate the dark chambeg
-of British imperialism. ‘ -

Let ugs see how the Conference is composed. Itissaid 39 nations are being invited
to the Conference. They form the general assembly. The organisation is based on
the principle of sovereign equality of all States. That was the principle agreed
-upon at the Dumbarton Oaks Conference on which this Conference is being convened.

The first principle on which the organisation is based is the principle of sovereign
_ -equality of all peace loviag States. Has India got the sovereign equality with the
other States that are being gathered round this Conferedce $
11 A.M. - There is no sovereign equality between India and England but
it is one of absolute inequality. The other Dominions of Canada,
Australia and South Africa are also invited to the Conference. “The Canadian Govern-
ament has made it clear that Canada could not enter into any pre-San Francisco com-
mitments which would limit the Canadian delegation’s autonomy. Australia has
more than once made it clear that her geographical situation in the Pacific renders
it incumbent on her to align her policy more in consonance with the United States
than with Great Britain and her Empire, Sip, the wave of racial supremacy and
‘the white man’s burden that is sweeping South Africa at the present moment both
-against the Indian settler and the African native coloured races renders it an ugly.
misfit in the Empire window dressing. Field Marshal Smuts who is responsible for
-adl the anti-vacial feeling that has been created in South Africa will sit as the loud
speaker of Mr. Churchill at the Conference table at San Francisco. With what face
-can the Government of India’s representatives sit side by side along with Fiold
rshal Smuts while every day you see adjournment motions and criticisms levelled
:against the policy of the Government of India in not enforcing the sanctions against
»the South African Government.

v

v
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THE HONOURABLE THE PRESIDENT : That is done more in the Assembly.

Tee HoNourABLE ME. THIRUMALA ROW : I know, Sir, the Coundci] of State-
has got a tradition which it will never outlive.

TeE HoNoURABLE THE PRESIDENT : You are paying a compliment to yonv
own House. ’

TeE HoNourasLE Mk, THIRUMALA ROW-: ’But, I want to see it very much
changed now.

The docile India is the only country that serves as the performing animal in the
hands of Churchills and Amerys:. They nominate their own creatures who are welk
trained performers in the empire circus ring. What place has this ancient and
unfortunate land in this Conference of the free peoples of the world ? -

Mr, Williash Dobbie, M.P., evidently a superior type of Englishman, has said :—

* The Government of India hes nominated for San Francisco its stooges. I wonder if

Lord Wavell was well advised in selecting ‘ yes ' men for the job which would require Strength-
of character and independence of thought.

It would have been a stroke of statesmanship on the Patt of the Viceroy if he had released:

Pandit Jawaharlal- Nehru and sent him to San Francisco ”. :

Perhaps Mr. Dobbie forgets that want of statesmanship is the supreme qualifi-
cation for Indian Yiceroyalty.

Then, Sir, a leading newgpaper from the United States, the country entrusted
with inviting the delegates and playing the host, has got the following complimentary
comment on the episode. The Chicago T'ribune in its leader says :—

‘ The composition of India’s delegation at San Francisco meeting  establishea their stooge.
ship authoritatively * .’’

Mr. Dobbie in England and 3,000 miles across the Atlantic the Chicago Tribune
in America have hit upon the same word ‘‘ stooge ** with regard to the nominations.
-The paper concludes :— .

““It in nn advance demonstration as to how much the Atlantic Charter spirit will rule the

gathering ! e .

The Atlantic Charter, Sir, is a seaweed that does not thrive on land. It was
conceived on the high seas and it was drowned in the high seas in the Atlantic itself,
The moment it was brought about it was repudiated by Mr. Churchill. Some time
later Mr. Roosevelt said that it was only an oral understandinng which is not binding
on anybody. Now, again, I do not know at whose instance it has been again revived
and salvaged. It is being offered as a sop to the Colonial peoples wherein lies their
salvation. But public opinion either ii America or elsewhere do not believe that these
statesmen will carry out the terms of this Charter into actuality. Sir, the picture
will be ocomplete with Lord Hailey as the adviser, i.c., the general manager of
the empire show. We know the history of Lord Hailey. He is one of the most earnest
.watch-dogs of British imperialism. He bas written a book on Africa and he has
been considered as a very loyal servant in India who has held India for the British
for  long time. Thisis the gentleman who wanted even to rémove the word * Domi-
nion Status "’ from the Governiment records lest people should attach great faith to
rthe promises of the British Government with regard to Dominion Status.

* Sir, can there be a more galling position for the nominees of the Government of India
~than this, to go about there and occupy a subordinate place ? In another place, an
Honourable gentleman has repudiated this charge, that they are not occupying &
subordinate place. What is it ? They must go to London first, take part in the pre-
arranged Press rehearsals ; they must take lessons in what they have to say axd what
they have not to say from Mr Amery and then follow the leader of the Delegation to-
8an Francisco. I do not propose to go into the details of the constitution and voting
methods that are being aired in the Press with regard to this Conference. Our funda-
mental objection is that India should be treated as a subordinate branch of the British
Government. Its nominated delegates have not the freedom or the courage to at least
draw the attcntion at the bar of the world opinion to the deplorable state of affairs.
in this country.
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_ Sir, the very composition of the Conference starts with this initial handicap.
Lebanon and Syria have got a place of honour around the table which this vast country
with all the great service which it has rendered to the Empire cannot enjoy at the
Confernce table. British statesmen may convene any number of Commonwealth
Relations Conferences in London but they cannot deceive the world. It is & misnomer
for Empire and the relations are any thing but happy and cordial. '

The tragic part of the scheme is that President Roosevelt is continuing the same
song of the white man’s supremacy. If you see the politics that is behind this whole
show it is one of competing imperialisms—between the American and British imperia-
lisms. Itis a concerted action on the part of the white races to dominate the world
" and Asiatic countries. We know why America wants to annihilate Japan. Russia
is setting up a Communist junta in China to overthrow Chiang Kzi Shek and wants
to have complete control over China. England wants to retain its Empire in India
and to reconquer its lost empire in Burma, Malaya and Hongkong. The principal
actors on the stage of San Francisco are”completely permeated with the idea of the .
Empire and the domination of the white man over the coloured races and they want
to retain what they have got. there. In this connection I would like to read a
summary quotation from what the Socialist Norman Thomas said in New York :—

** The greatest danger of & Third World War would arise in Asia due to the American desire
to preserve white supremacy. The present American tenidency is towards annihilation of Japan
with nothing put in its place. One of the reasons for this annihilation is racism. It is the desire
to maintain white, chiefly English-speaking, supremacy. Unless something better is done than
the Big Three plans at Cairo, Teheran, Yalte and the Dumbarton Oaks agreement, the next gene-"
ration will see a serieq,of revolts in Asia *'.

There is much truth, Sir, in this. Even at this late hour the British Government
caunot recognize independence of this country and make her a nation with self-
respect for the table at San Francisco, but India cannot remain like this for long.
It will not remain for long contented with Noons and Mudaliars or the status which
she is now enjoying. 1.quote, Sir, Mr. Sumner Wells, the late Under Secretary of
State in America, who was chucked out of the Roosevelt administration because o
his outspoken attitude taken with regard to the Colonial peoples. He says :—

. °

** I believe that these new forces of nationalism can successfully be canalized into peacefu
and constructive cliannels only if tho powers of the world, in a future internétional, organization
are willing to adopt the basic principle that no nation possesses the inherent and unlimited right
to dominate alien peoples. They must recognize that the so-called colonial powers are obligated
to prove to world public-opinion, as represented by an international organization, that their
administration over alien peoples is to the interest of the governed, and has for its chief objective
the assumption of self-government by these peoples . -

With regard to India, he says :—

“ Thus it is clear that, provided the people of India and the British Government can reach
an agreement as to the basis upon which an independent government of Indis can be establish.
ed, a solution for this ever-increasingly intricate and dangerous problem can be found. Such &
solution will not be made easier by intemperate outpourings from Downing Street *
the reference is to the outpourings of Churchill, and a snub to him —

“ nor by equally intemporate insistence by pundits in the United States that the way to solve
the problem is for British authority to remove itself bag and baggage from India between dawn
and night. Obviously the ideal method of solution is through direct negotiation between the
British Government and the representative leaders of India . -
With this every sane man in the country agrees, except the British bureaucrats in
India. : '

¢* It is a method which has already frequently been adopted. However, shculd these efforts
-. continue to fail, the exeoutive counoil of the international organization, through its agencies, *
should stand ready to assist in composing the difficulties which might still exist *’.

This is where Mr: Sumner Wells claims that the questiori of India is not Britain’s.
private business but the business of the whole world if the peace of the world is to be
guaranteed and another world war is to be avoided. He further says :—

“ A continuation of the present impasse after the war will seriously endanger the peace and:
stability of all of the Far El:n ", P Y

“ -~
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[Mr. Thiramala Row) ’ s
‘This is not the empty threat of an Indian nationalist ; it is the far-seeing statement of &
statesman who has had acocess to all the secret records of the nations of the world.
He knows how human feelings are being swayed all over the world with regard
to the domination of the whitesman over the ‘coloured races. If a third world war
which will be more ghastly is to be avoided, it is the duty of British and American
statesmen who are going to meet at San Francisco to see that the legitimate aspira-
tions of 400 million people are justly satisfied. I implore the bureaucrat in India
and the short-sighted Churchill in England to wake up while there is still time. The
men that flatter®you and sell their country for immediate gains are not your true
friends. Even the London Times, the watch-dog of Conservative privilege, says :—
TEE HoNouraBLE THE PRESIDENT : Order, order. The Homnourable
Member should not read from newspapers. -

Tae HoNouraBLE Me. THIRUMALA ROW : Then, I will simply quote
from memory. I think I am at liberty to quote from memory. ~ I am not reading
from any newspaper ; I did not bring any newspaper. ;

Tue HoNoUrABLE tHE PRESIDENT : The Honourable Member can quote
from memory. )

Tee HoNourABLE Mr. THIRUMALA ROW : ‘‘ Anti-British sentiment, if
not replaced by a better understanding , may attain a pitch at which it will imperil
that close co-operatiofy between Britain'and India in the world after the war upon
which the future of both countries and indeed of general security so largely depends.
Until political India can be convinced that British-intention as already declared will,
in fact, be” carrigd out no positive co-operation nor constructive endeavour will be
Fforthcoming from India herself.”” That is the opinion of the London Times. Don’t
you see that an opportunity -has preserted itself here and now to ask the biggest
political parties in India to send their representatives to San Francisco to represent
India ? This will touch the heart of the whole nation and wipe away all the bitter
memories of the past at-one stroke. You don’t realize you will look small in the
-eyes of the world at the blatant dishonesty of your action in taking two ‘‘ yes-men "
who have no freedom of speech or action or stptus at the table of free nations. The
will look smaller than the delegates of Lebanon and Syria, let alone other countries.
You are sowing the dragon’s teeth of the next war at San Francisco by your short-
sighted action, as you had sown the seeds of the present war at Versailles. The
sorry part of it is that America, China and Russia are your compeers in this game.
If you don’t listen.betimes, it will be too late. - '

I do not intend to dilate much upon this. 1 only say: take this opportunity
of sending India’s true representatives, not people who always play second fiddle
to your tune, but people who have character and courage, people who can suffer

.. for their convictions and adhere to those convictions through-fire. I request the
Government to see their way to accept my Resolution. I know the nature of
this House too well, even from a distance, as the Honourable the President was
kind enough to refer to it.. I have no misgiviags about the character of this House
or the verdict which it is going to pass on this Resolution. (Interruption.) As an
elected member of this House I have a duty to discharge by the country.

. The people and the electorate are my masters, and not the British
Governmeont, as thoy are to a substantial section of this House. My friends have
warned me that the Government will take undue advantage by throwing out this.
Resolution and cabling to America that this” Resolution has been debated in
India’s "Parliament . : )
I say that the dice is loaded against popular parties in this House.” In a
House of .58 there are 26 nominated_members and 32 elected members.,
- THE HoNouraBLE THE PRESIDENT : Order, order. Please do not digress
from the Resolution. Everybody knows the constitution of the House. That
need not be referred to. ’ ’

~ Tas HoNourasLe Mr. THIRUMALA ROW : I am speaking not only for
the members of this-House but for a much bigger audience. L
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- THB i‘IONOURABLn THR PRESi]')ENT : The Honourable Member is not
speaking ig this House for a bigger audience than this House.

Tue HoNovrasLe Mr. THIRUMALA ROW : I beg to submit that if thero is

“any institution in India which has got the biggest propaganda value, it is this House,
and the other House which is being-exploited by the Government for their own pur-
oses. Therefore, Sir, I request you to hold the scales even between all parties in this
ouse. If you want to have the real opinion of this House, I challenge the Govern-
ment to remain neutral and their nominated members to remain neutral and see what
the verdict of this House is. It is nouse getting people whoso vote is already pre¢
determined by an authority over whom they have no control. Thap 'is':py point.
T speak on behalf of the Congress party. We are a small number in this Housc,
_but the Congross is the largest organisation in the country which can alone deliver
the goods. I also suggest that my Honourable friend, Mr. Hossain Imam, can dehYer
the goods on behalf of fhe Muslim League party which claims to be the next big-
gest party in the country. If the Viceroy sends the representatives of both these
parties, they will have every authority to speak on behalf of the country. In
that case weo will forget all the misdeeds of the British Government in this country
and join-with the British Government in evolving a new constitution for the happi-

ness and freedom of the peoples of the world. Itis in that spirit that this Reso-

lution is'moved. It is not carping criticism. . .
~ This Conforgnce is being held on a world-wide basis. Iii the words of Mr. Atlee

himself, the result of this Conference is going to decide the destinies of the peoples

of the world for centuries to come. Is the British Ciovernment going to decide
the destiny of 400° million  people through two of its nominees ¢ ‘I think
this is the” only Government that is sonding its own nominees to the
San Francisco Conference, in which about 1,200 -dclegates are going to as-
semble. You will not find members identical with these two members sitting in
that great Conference. Why do you want to stultify this great country before &
‘Conference of independent nations ? not send them. Send the Viceroy, or
one of your own people. Send the Secretary of State, who is able to speak for

all people, because ‘he is the Grand Moghul who is ruling India in the most auto--

cratic way. That is my suggestign.

With regard to the amendment of my Honourable friend Sir Gopalaswami

. Ayyangar— : <
TrR HoNouraBLE THE PRESIDENT : The -Honourable Member should not
‘anticipate the amendment at this stage. :

' Tne HoNoURABLE MrR. THIRUMALA ROW: Generally, when discussions
take place on Resolutions, it is customary to allow the Mover of the Resolution to
desl with amendments also. Thefe are precedents. If you want me to leave out
any reference to the amendment, I am prepared to de so; I will deal with it after it
is moved, in my winding-up speech. : .

Sir, by no stretch of the constitutional theory or practice, by no stretch of th
_imagination and intelligence of the British Government can these two estimable

gentlemen be called representatives of the Indian pation. Mr. Churchill, Mr. Roose- -

velt-and every other prominent person who is connected with this Conference wants
the representatives of their.nations. The U. S. A. have nominated both the Re-
publicans and the Degocrats. The British Government have nominated both
the Conservatives and Labourites.

Tar HoNouraBLE THE PRESIDENT : You have said that so often.. You
&re repeating your argument. .

Teg-HoNouraBLE MBR. THIRUMALA ROW : I won’t do it, Sir. For the
sake of reminder, so that people may not forget, I have repeated it once.. I beg
1o commend this Resolution to every section qf this House.” I appeal to the nomine~
ted Membcrs for once to be independent in the cause of their country.  After

all, you may be deprived of your seats, but we will take you in the elections if you .

want to come back. But please do not vote against this Resolution.

TaE HoNoURABLE THE PRESIDENT (to the 'Honourable Sir Gopalaswami
Ayyangar) : I will now call upon you to address the House.. You can move yoar
substituted Resglution.

b
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Ter HoNoURABLE SIr GOPALASAWMI AYYANGAR (Madras : Non-Muham-
madan): Mr. President, before offering any remarks on the Resolution, I wish
to be permitted formally to move the amendment whioch stands in my name,.
so that I can speak both on the Resolution and the amendment. There is one:
small verbal correction that I have to make in the typescript of the amendment
which has been._circulated to Honourable Members of this House, and that is, the-
substitution of the word ‘‘ parties ’' for * bodies . I will read the amendment as-
oorrécted, Sir. :

I move :— ‘

** That for the original Resolution tho following be substituted :—

* This Council recommends to the Governor General in Council that to the delegation he
has already selected for representing India in response to the invitation extended to the Gov- -
ernment of India to take part in the conferences to be held shortly in London and San Francisoo
on the world security organisation, he do add an elected member each of at least the two major
political parties in the Central Legislature '. B

The case for my amendment, as I shall develop it, will be simple and I hope
will carry conviction to whoover may speak on behalf of Government in connec-
tion with this Resolution. The importance of this Conference cannot be over-
estimated. It is a unique event in the history of the human race. It is for the
purpose of evolving a world organisation for the maintenance of peace and security
and for the furtherance, if I may put it in the form of that concise expression, of
human welfare. Sir, my Honourable friend Mr. Thirymala Row has referred al-
ready to some of the objects of this Conference. But the main thing that we have
to take note of is the statement of President Roosevelt that it is intended
“so to organise the peace-loving nations that they may; through unity of desire,.
unity of will and unity of strength be in a position to assure that no other would
be aggressor or conqueror shall ever get started.”

That is why from the very beginning of the war and parallelling our military
plans, we have begun to lay the foundations for the general organisation for the:
' maintenance of peace and security. I wish, Sir, in connection with a description
the .of objects of the Conference, to draw attention to one or two important consi-
derations. The main purposes of the Conference are stated in Chapter I of the Pam-
%hulet which has been issued by the United States Publicity Organisation, on the-
mbarton Oaks Conference. The first purpose is to-maintain international peaoe:
and security and to that end to take effective collective measures for the prevention
and removal of threats to the peace and suppression of acts of aggression or other
breaches of the peace and to bring about by peaceful means the adjustment or settle-
ment of international disputes which may lead to breaches of the peace. The Honour-
able Mr. Thirumala Row has already referred to the fact that the organisation
is supposed to be based on the principle of the sovereign equality of all peace-lovin%
States. So far as that point is concerned, there is nothing either in the nature o
the invitation that the Government of India should have received in connection
with this Conference or in the circumstances which will surround the holding of this
Conference which need detraet from India’s representatives, whoever they may be,
claiming the most perfect equality with the representatives of any other nation
that may be represented at that table.

The other point I wish to refer to, which is not so fundamental a part of the
purppse of this organisation, is one which is stated in Chapter IX, section A, para-
graph 1. I would read it to the House so that we may undersjand how comprehen-
give the scope of this Conference is going to be. It says:— .

* ** With a view to the creation of conditions of suitability and well-being which are necessary
or peaceful and friendly relations among nations, the organisation should facilitate solutions of
international economnio, gocial and other humanitarian problems and promote respect for human
rights and fundamental freedoms. Responsibility for the discharge of this funotion should be
vested in the General Assembly and under the authority of the General Assembly in an Eco-

nomic and Secial Council . .

" I have read these few passages to the House in order to draw attention to
the unique importance of this gathering. What we are today engaged in con-
sidering on this Resolution is, India having been invited to this Conference, who

-
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should properly represent her on it ? I wish to make one or two things very cleas.
In an International Conference of this sort, it is impossible for me at any rate to
oontend that the Government of the nation which has been invited should not be -
represented. The Government of the nation should be represented. But it should
be impossible also, on the part of the Government themselves, to contend that, to a
Conference of this sort, no people other than members of the Government should .
be sent. I wish in this connection to refer to a convention in British parliamentary
government, the way in which the executive in Great Britain acts whenever large
questions of peace and war and immensely important issues relating to foreign
policy have to be decided. The convention as I understand it, is that whoever is
responsible in the Gavernment for these matters usually sends for the leaders of the
-Opposition, takes them informally into confidence, puts them wise on what is pro-
posed to be done and obtains from them a kind of informal concurrence to whatever
is proposed to be done. The reason for this convention is obvious. After all, .
foreign policy, relations in international matters, are not questions for this Govérn-
ment or that Government, for this party or that party. They are questions of a
national character and continuity is very essential in matters of that sort. That
is why whichever Government may be in power, it always takes the leaders of °
tho Opposition into oconfidence before it arrives at important decisions of this
sort. Sir, in this connection I should like to refer to the experience of a great man
who tried to re-order the world in his own way at the-end of the last war. I am :
referring to the late President Woodrow Wilson. He was responsible for many
things that followed the end of the last war, but he was unable to carry his
own nation with him when it came to the question of the Congress imple-
menting what he had said or done. The Honourable Mr. Thirumala Row has read -
to you some passages from Mr. Sumner Welles’ book. But I should like to read :
to you a passage which seems particularly relevant to the issue that we are today
oonsidering. Here is what he says as an explanation for the failure of President
Woodrow Wilson :

¢ It was unfortunate that he refused to apfoint. to the Peace Delegation men who wese
capable of following an independent line of thought. It was unfortunate that the President
stubbornly refused to appoint to the Peace Commission outstanding representatives of the
Republican party, able because of either tWeir position or their personal uence to B?uk
with authority for the opposition party. It was even more unfortunate that he had not
%Nviousl consulted with leaders of both parties in the United States Senate, end in the

ouse of Representatives as well, 8o as to obtain their co-operation, if possible in bringing
about the participation of the United States in the League of Nations.” - -

Now, Sir, the moral is clear. There is one point to which I would like to draw
the Government’s attention. Assuming that their representatives going to this
Conference put their signatures to the conclusions arrived at at this Conferenoe, .
according to precedent in this}Legislature, they have to come back to this House and
ask for a vote of approval of whatever their delegates may have put their signatures
to. Well, it may be a nominal kind of approval in the Legislatures as now consti-
tuted ; but the precedent is there. It was followed in the case of the U. N. R. R. A.
I think it was followed in the case of the United Nations Food and Agricultural
Commuission. I take it also that whatever our representatives put their signatures
to at the Bretton Woods Conference will also come up for discussion before the Hous-
=8 of the Legislature. These are subsidiary bodies to this main body which is going
to be set up at San Francisco. These organisations will be fitted into the general
world peace organisation. Now, when you have to come before this House
for approval of what you do at a Conference of that sort, is it not wisdom, is it not
disoretion, on your part to associate with this Delegation members representing the -
chief political parties in the Legislature ? That is a matter which I suggest to the
Government to consider very seriously. -

Now, Sir, there is another point. India is unlike other countries in the fact
that we have not a normally constituted Government functioning in this country. .
Before I proceed to state my point on this issue, I wish ;iarticularly t4 emphasise
the fact that I have nothing to say against the personal worthiness, the ability,
the patriotism—and the gifts of speech which at any rate the Leader of the Delega- -
tion possesses. I have known him for over a quarter of a century. CoL
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Tae HoNoURABLE THE RRESIDENT : I am glad you have referred to them-

THE HONOURABLE SIR GOPALASWAMI AYYANGAR : T have no doubt, Sir, that
he will do honour to himself by leading this Delegation. I want alsg to make it
- clear that if you accept my amendment and add the leaders of the two major’

, parties in the House or persons nominated by them, I should still approve - of the
Honourable Sir Ramaswami Mudaliar leading this Delegation——

TeE HONOURABLE THE PRESIDFNT I cannot allow a further amendment to
_ your substituted Motion. N i

Tur HoxouraBLE Sk GOPALASWAML AYYANGAR: I am not an’lendm
anything, I am only expressing my view. I will not put it on .any persona %
grounds. I take it that when a Delegation goes as the, choice of the Government ~
of a particular State, it is only approprlate that a member of that~Government,
should lead the Delegatlon That is the ground on which T would put it. -Now,
Sir, having said that, I should proceed to ask the Government now in power, in -
pffice, would it be appropriate that India with her 400 millions, with her great war
record, and with her ancient culture and civilisation, should ‘be represented at this
-~world Confercnce solely and, entmaly by members of a Government which—we
need not go into_ the reasons—is ~defeated cvery day in the Assembly, which is
defeated - perhaps more than once  in the Assembly "on particular days ¥

I ant only asking you te.consider what the effect on the world would be if you send
“to that Conference only representatives of this “Government. They no doubt
continue in power, they continue in office, and whatever positions they can occupy

. as members of this Govemment let'them occupy in this Delegation. But if you
want—

Y

Tre Ho~NouraBLE SR SHANTIDAS ASKURAN (Bombay: : Non- Muhammadan):
- On a point of explanation, Sir.” The Honourable the Mover of the amendment
agrees to the Honourable Sir Ramaswami Mudaliar, the Government member,
leading the Delegation and he wants two members to be co-opted from the political,
parties.’ If there is a difference of opinion betoreen those leaders and the Government

- officials, then what is the solution ? I would like to know from the Honourable
Member. ' '

THE HoxoUBABLE SIR GOPALASWAMI AYYANGAR : The members of the
Delegation will have to hammer it out amongst themselves and come to an agteed
oonoclusion. I do not think that will be impossible. I will tell you in a moment why
non-official representatives will contribute more to the discussion of questions at
this Conference than the Government members can. Take this one point. We
find country after country nominating its representatives to this world Conference.
We know, for instance, what Mr. Churchill thinks of the main issues that will come
up before this Conferenoe

‘We know what President Roosevelt thinks of the maijn issues which.will
- oome up before this Conferenoe We know what ovon Field Marshal Smute
thinks.

" THE HONOURABLE MR. SUSIL KUMAR ROY C‘HOWDHURY {West Bengb“
Non-Myhammadan) : On a point.of order, Sir. Ham the Honourable Mem
ascertained from the leaders of the political parties whether they will recognise
. 8ir Ramaswami Mudalmr as” their leader ?

Tue HoNouraBLE THE PRESIDENT : That is not a point of order. It is only
in yowr speech that you can refer to such matters.

_ Tee HoXouraBLE ME. SUSIL KUMAR ROY CHOWDHURY : On a p,dint"
- of informasion, Sir. =«

Tae HoNovrasLe THE PRESIDENT (to the Honour&ble Sir Gopalaswami
Ayya.ngar) You proceed ’lease <

r
-
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Tee HoNouraBLE SiR GOPALASWAMI AYYANGAR: My answer to my
Honourable friend’s question is that I am not in the confidence of those léaders
and I have not asked them that question but what I am suggesting to this House
is something which on the merits I consider the proper thing to do.

Now, Sir, I was mentioning that all countries, the leaders of all countries, are
placing before the world preliminary, tentative views about the main issues which
will come up before this Conferenct I do not recollect that the Government of
India have ever put us wise on what they think about the issues that will come up
before this Conference. I cannot recall any single occasion on which the Government
of India’s selected representatives have either in these two Houses or elsewhere
%iven an indication of their views on questorf8 which will come up before this Con-

erence. But, as against a thing of that sort, Sir, I shall read to you a passage

from a Resolution, which is now rather famous in this country, which gives 'an
indication that the main, the most important, political party in this country has
thought about these matters and has laid down what it thinks should be the
principles on, which a world organisation should be established in the future. This
is what it says, Sir :— .

‘““‘While the A. T, C. C. (that is the All-India (fongress Committee) must primarily be cona -
cerned with independence and defonce of India in this hour of danger, the Committee is of opinion
that the future peace, security and ordered progress of the world demand & world federation of
free nations and on no other basis can the problems of the modern world be solved. Such a world
federation would ensure the freedom of its constituent nations, the prevention of aggression and
‘exploitation by one nation or another, the protection: of national minorities, the advancement
of all backward areas and peoples and the pooling of the world’s resources for the common good
of all, On the establishment of such a world federation disarmament would be practicable in
all countries, national armies, navies and air forces would no loner be necepsary and a world
federal defence force would keep the world peace and prevent aggression. - An independent India
would gladly join such a world federation and co-operate on an equal basis with other gountries .
in the solution of international probloms. Such a federation should be open to all nations who

with these fundamental principles. In view of the war, however, the federation must
Mnevitably to begin with be confined to the United Nations. Such a step taken now * (that is
8ir, during the pendency of the war) ‘‘ will have a most powerful effect on the war,—on the
peoples of tho Axis countries and on the peace to come *, -

- . I am sure, Sir, that Honourable Members will guess who was responsible for:
this particular part of the All-India Congress Committee Resolution and yet the
author of this statesmanlike pronountement, which anticipated by two years the
purposes and objects of the Dumbarton Oaks Conference Resolutions, is languishing
in jail, languishing not for what he has done but languishing, as the Honourable
the Home Member seems to have said elsewhere, because of the fear as to what he
might do if he were at large. Well, Sir, if the Government of India had had sufficient
imagination, sufficient statesmanship, in connection with the selecting of their re-
presentatives for this world Conference they ought to have released that man from
detention and asked him to go forth to San Francisco and speak in the name of
India, not in the name of India that is but in the name of the India that is to be,
Now, Sir, short of that, what I am suggesting in this amendent is that the Governor
General in Council should send for the leaders of the two most important parties in
the Legislature and ask them to represent this country on this delegation them-
selves or to nominate people in whom their pagties have confidence. That is
suggestion. Now, Sir, I wish to make it clear that while I have mentioned the two
major political parties, I have not ruled out representatives of other parties if -
they are of sufficient importance and if the strength of the delegation can admit of it.
I have only said that there must be an elected member each of af least two major
political parties. Now, Sir, there are very important questions which are going to-
come up before this Conference. ,

THE HoNoUrABLE THE PRESIDENT »~Please bring your remarks to a close
now. I know your speech is very important but for a speech on an amendment-

you are only entitled to 15 minutes and I have already allowed you nearly nine
minutes more. '

_ T Honourasie Sie GOPALASWAMI AYYANGAR: Sir, the issue is so-
mportant that I thought I could ask for your indulgence.

~ Tne HoNourasLe THE PRESIDENT : It is on account of that that I have-
allowed you nearly 10 minutes more.
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7 Tae HoNourABLE SR JOGENDRA SINGH (Education, Health and Lands
‘Memllaler) : I think he should be allowed to speak. He is making a very cogent
speech. . AR

Tae HoNoURABLE S GOPALASWAMI AYYANGAR : I will try and con-
-dense my remaining remarks.

1 was mentioning, Sir, that very important questions will come up before this
<Conference for consideration and one of the things that it will have to consider will be
-‘whether this organisation should be split up into & number of regional organisations.
India, with her strategic position in the Indian Ocean and the near Pacific should
-ocoupy a place which she alone is entitléd to in the present conditions. Her great
-war effort entitles her to a position which is second to none. Now, Sir, France is
-going to have a seat to herself ; one of the permanent seats.” China is going to have
-a permanent seat to herself. But when the defence of the Indian Ocean and South- -
‘East Asia is going to be organised India’s strategic position will by no means be
-inferior to that of China and it will be one of the most important matters for the Con-
ference to consider whether India should not claim a place by virtue of her parti-
- cipation in this war, by virtue of her fature strategic position in the East, which would
-not be inferior to that of China. ; '
Then, Sir, assuming that she is given a place only alongside the other Domi -
nions of the British Commonwealth, that itself, in my opinion, would do her a certain
-amount of injustice. I do not wish to refer to Canada and her war effort, or Australia
but compared with South Africa India’s place must be very much higher in spite of
the fact that Field Marshal Smuts will- perhaps be one of the most prominent figures
“on the stage of this Conference.

Then, Sir, there is the question of. voting. The five permanent members
‘have affirmatively to concur in any decision which involves other than procedural
Janatters. I believe that to be the position—I am only speaking from memory.
That was supported by Mr. Sumner Welles in his proposals for a world organisation.
He supported it on the ground that the opposition in America would be silenced by
.the argument that this particular provision would enable the United States to exer-
-oise a veto on any decisions in which she is unwilling to concur! These are matters
which have to go before this Conference. IJknow that the external affairs of this
~oountry are as sacrosanct, and on as high a pedestal, as its ecclesiastical affairs! Both
-are matters for administration by the Governor General in his discretion under sec-
tion 11 of the Government of India Act. ’

TeE HoNOURABLE SIR OLAF CAROE: May I interrupt ? That would have

been the case under Frederation, but that constitution is not in existence. The
-Governor General in Council———— . . ’

TaE HoNOURABLE SR GOPALASWAMI AYYANGR : I am glad to have that
statement from the Honourable Sir Olaf Caroe.” But what I am suggesting is that
we have the constitution and that constitution is going to come into existence

- sooner or later ; and in that constitution external affairs are going to be, as I said,
-on the same high pedestal as ecclesiastical affairs.

Tue HoNoURABLE Ste OLAF CAROE : The Honourable Member apparently
-apsumes that we are going to have Federation under the Government of India Act.

TEE HONOURABLE St GOPALASWAMI AYYANGAR: We may have it
sooner than we imagine. - )

Tae HoNoURABLE MR. HOSSAIN IMAM : No, Sir.

Tae HoNoURABLE Stk GOPALASWAMI AYYANGAR: However, that is

. a different matter. What I say is that the Governor General in Council has selected
these delegates. I am astonished that, when the invitation came to the Government
- of India, which includes eleven Indian members it did not suggest itself to that
- Government that the leaders of the leading political parties in the Legislature should
be sent for and consulted before the selection was made. 1 think it was the duty

of the Government of India as an institution to have done that. Now that they

have selected their representatives, so far as representatives of the Government go

T have nothing to sav, but so far as sending them exclusively to this Conference is
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. - )
oonoerned, I have the strongest objection, If you want to carry the whole world
with you, if you want the world to hear, not the voice of India and of her Government
a8 they are today, but the voice of the India which is on thg threshold of independence
then you ought to send people who can spedk in that voice, who can command the
following that is necessary to implement: the decisions of this Conference.

I very strongly appeal to the Government to accept what, without undue modesty
1 consider, to be the very reasonable proposition that I have put before them, and
T hope they will do so. ' ; L

Tee HoNoUrABLE THE PRESIDENT : I will not detain the House much longer

by reading the amendment. I will now ask all Honourable Members to address the

House simultaneously on both the Resolution and the Amendment.

TrE HoNouraBLE Mr. M.N. DALAL (Bombay : Non-Muhammadan): Mr-
President, in choosing Sir Ramaswami Mudaliar, Sir Firoz Khan Noon and Sir V. T.

.Krishnamachari as the representatives of India to represent us at the Conference to

e held in London and San Francisco, Government have so far only adhered to the

policy or the system of appointment followed in this country and also to a ocertain

-extent the system of appointment in the British Commonwealth. It is the respon-

sibility of the constitutional Government to make the appointment. I do not doubt

for a moment the nationalism of these three gentlemeén. * They are men of wide ex-

perience, deep knowledge and have had experience of international conferences. It

is not correct to say that they represent national opposition to freedom. Sir Muham. -
mad Zafrullah Khan, though an official, has amply proved his nationalism very re-

oently at the Commonwealth Relations Conference. -

THE HoXoURABLE ME. P. N. SAPRU : He is of a different calibre.
Tar HoNoURABLE Mr. M. N. DALAL : These gentlemen may also turn out

" %o be of the same calibre.

Sir, it is said that the appointment of these three gentlemen detracts from their
representative character in thé sense that they do not represent the non-official side
or the opposition side in the Central Leégislature.

Tae HoNoURABLE Mz. THIRUMALA ROW : Not the country either.

THE HoNoURABLE Mr. M. N. DALAL : We would like to speak today with the
voioe of the people more than.with the voice of the Government, especially at a time
‘when there is not complete identity between the Government and the people. But
what has happened in ~ other countries ? Take the case of the United Kingdom,
Major Attlee, leader of the Labour Party and one time Leader of the Opposition, has
been asked to join this Delegation. Major Attlee today is no more the Leader of the
‘Opposition ; he has joined the Coalition Government and is today the Deputy Prime
Minister. What has happened in the United States of America? An invitation
‘has been sent to members of the Republican opposition party, but as we see from
Press reports, these gentlemen have not gcoepted the invitation. They want to’
know whether they are to be briefed at this Conference by Government or whether
they will be allowed to have a free hand. There is a certain-amount of doubt on that’
polnt. . ,
Tae HoNoUuRABLE MR. G. 8. MOTILAL : Where did the Honourable Member
:get this ? ' ‘

TeE HoNoURABLE MR. M. N, DALAL : From the Press reports.

THE HoNOURABLE S1R GOPALASWAMI AYYANGAR : Does the Honourable
Member know that the United States Delegation consists of eight persons, of whom
-one-half are taken from Congress and that they have been taken in equal niumbers
from the Ropublican and Democratic parties ¢ They are not persons belonging to
the Government. V ‘

TeE HovouraBLE MR, M. N. DALAL : So far as my information, based on
Press reports, goes, the members in opposition have not accopted the invitation
‘because they want to be quite sure on the point as to whethor they would have to
speak to a Government brief or whether they would have a free hand. Howover,
Sir, if the Government member in charge of the Resolution wants to make a statement
on this point, I think the issue will be clarified. If the original Resolution or the
amendment has expressed an entire lack of confidence in the members of the present

- . [ ]
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Indian Delegation the Resolution and the amegdment could have been considered on
their merits. But, what i$ asked for is the association of non-officials with cfficials
in this Delegation without making any mention as to the consequences of a difference
of opinion between the official and the non-official side. I would ask you : supposing.
there is a conflict of opinion, could the delegates spcak with two voices ? I for one
would think such a thing preposterous.

There is another question which I should like to ask some Honourable Members.
Are the"Leaders of the Opposition in the Central Legislature today prepared to go to.
oJhis Delegation with a Government brief ? -

TueE HoNoUrABLE MR. G. 8. MOTILAL : No

THE Ho/NOURABLE Mr. M. N. DALAL: I would ask my Honourable friend,.
Mz. Motilal, supposing there was a National Government in this country. Would
such a National Government have included members of the Opposition. in such
a Delegation ! (An Homourable Member : ~*‘ Certainly. ”) But that is not the
practice in the UK. T1havejust explained that Major Attlee is no more a member
of the Opposition but is today the Deputy Prime Minister. This brings us to the all-
important question, the question of the formation of a.National Goverhment,
which is the natural solution to all ourills and political problems. Unttl we have
‘a kind of a National Government I do not think we can remedy the political problems
of this country. Passing Rerolutuons will not have much effect. (An Honrourable
Member : “ Who is holding it up ?”’) That is a matter for my Honourable friend
to decide for himself. Each one has his own individual opinion on the point.

Iam in entire sympathy with the principle f the Resolutions so far as the ap-

1 r.u. pointment of non-officials is cohcerned in a general way. But I am afraid

it creates in this particular instance certain practical difficulties which are

very difficult to overcome. It might,if I may say so, encroach upon India's

honour and security which is the very object of this Conference. Therefore, Sir, my
attitude on these two Resolutions would be to remain neutral. -

TeE HoNoURABLE THE PRESIDENT (to the Honourable Sir Olaf Caroe) : I
think that if at this stage you make some remarks, it will simplify matters and the
House would be in possession of important facts relating to the appointment of this
Delegation. Other Honourable Members would be entitled to speak afterwards..
But it will simplify matters if you make your observations now.

THE HoNoURABLE S1R OLAF CAROE (External Affairs Secretary) : Sir, might
I start by saying that I personally noted with great satisfaction the faet that the
Honourable Mover of the amendment should have refrained. from criticising—in:
fact he praised the Leader of the Delegation and acknowledged that the con-
stituted Government of theday must nominate at least in his view a proportion of any.
delegation which goes to represent India in international affairs. That was very
satisfying. And may I also say, Sir, that I view the general feeling that lies behind .
both the original Resolution and the amendment with very. great sympathy .
1 think that out of it a great deal of good might come for reasons which I will try’
to develop later in my ‘speech. It is natural that popular opinion in India should
wish to be associated with.great events in jthe outside world. What-we have to.
consider is, how that can be done and what are the lessons that ought to be drawn
from that very natural desire. At any rate, that is & very comprehenaible position.
with which I think, every patriotic Indian would feel a good deal of sympathy and
not only Indians but peoplé who are looking at the Indian stage, people like myself.
who have endeavoured for 30 years to give their best to this' great country..
Something has already been said about the make-up of delegations from the British:
Comaonwealth countries and a good deal has been said in the statesmanlike speech.
of the Honourable Mover of the amendment about the make-up of delegations from:
America. Now, Sir, as regards the British Commonwealth delegations, the United.
Kingdom and all the other Dominions, the general principle is to be that they should
be Ministers of the Crown. It will be said, * That is all very well where there is res~
ponsible Government ”’. Now, I agree with that point entirely. I only wish there
were responsible Government in India. There is responsible Government in the Pro-..
-vinces wherever a certain Party,  has been ready to work "t. But, unfortunately:
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we have not yet got responsible Government at the Centre. We are, therefore, in a
very difficult position. One must realise, as has been suggested by the last speaker,
that it is not really possible for parties who have not had responsibility in gowrning
their own country or any share in the Government or in taking office, who have not
assumed, who have edged away fiom responsibility perhaps for one reason or
another or have for some other reason felt that they could not take up or have not
wished. to take up office.

THE HoNoURABLE MR. HOSSAIN.IMAM : Were they ever invited ?

TaE HoNoURABLE Sik OLAF CARQE : Cripps. It is not possible for such
parties to come forward and say now, ‘It is all very well ; we will have nothing
to do with the Government of India, but we wish to represent India on the interna-
tional stage . Is that, I ask you, a possible situation. If they were to go what
would their ¢ tials be ¢ One must remember that in one’s own country one
can understand The dust and turmoil of political opposition and even dislikes. We
can take hard knocks and where there has been a good deal of it, we understand it. .
But in the outside world it is different. If the Opposition who have not.held any
responsibility in India’s affairs were to go forward and claim to represgnt India, .
what would their credentials be ? The argunient might be used as regards one great
Party that they have not shown any marked enthusiasm in the war. Can they be
accepted as having good credentials for keeping the peace, for taking organisations
which have to keep the peace ? In the case of another Party, they might be asked
whether they represent one India or two Indias. &hat do they stand for ¢ Do
they want one India or two Indias ? That Party would have®o adopt a very careful
attitude before they can stand on an international stage for India. They have not.
thougbt about it, I know. Then fhere are many examples shat we have had lately
of eminent Indians, a gracious lady, a most Honourable Member of this House, another
Pandit of this Honourable-House, who have been in America and giving out views
which are said to represent the views of India in gertain circles. 1 was very dis-
appointed to see —it is & matter in which I took the keenest interest when T last had
the honour of appearing in this House—that this question of entry and citizenship
in America has been indefinitely postpon;a]%“ I hope that postponment was not in
any way connected with what thesesunoffffial representatives have been saying in
America. But one of those representatives at least has indulged in cheap gibes of the
great fighting element in this country and that is not the sort of thiug that can be
said in'a foreign country if India is to stand as a~ great country before the world.
I ask Honourable Members to ponder that most deeply and gravely.

1 1

All these things might be said about associating the Opposition. But, as I
said at the beginning of my speech, in spite of all that, I cannot but feel a real sym-
pathy for any patriotic Indian who wishes to stand up, that the leading parties
should wish to stahd up and represent their country on a foreign stage and that is
why I should like to speak as if I am myself an Indian patriot who feels the very
deepest desire that this country should become a great power, as she may well be.
As the statesmanlike speech of the second speaker mentioned, India is in the middle
of Agia. She is a great land mass, with a magnificent history, culture and tradition
and an enormous population, a huge war effort, a great industrial potential. In
many ways he is quite right in saying that India may well vie with China and possi-
bly even with France. Great things are going to be done at this Conference.
It is essential that India should stand well and should be worthily represented.
-‘And is'it too much to hope that desire, that very natural desire, to stand’ well
on the international stage, will induce those people who suffer from frustration, one
way or another, for one reason or another; tostand in and ccme in the Government
of this country internally and to take their due share in responsibility in this country %
Is that.too much to hope ? Is it not possible that with that division of a great Irdia
before us, before all of us; all patriotic men, we should cast aside thesce paity differ-
ences ! We should stand not for a party but for the State and first of all consolidate
ourselves inside our own State, then, and only then, shall we bave the right to-.claim
to represent India abroad. In my own country there is a great tradition. That tradie
tion is that when there-is a threat from abroad, when foreign affairs are under discpa-
sion, when matters of seﬂn'ity come up, we close our ranks and stand as ong'man before

- [ ]
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the world as a rock. In foreign affairs there are no parties not when essential
questfons are under consideration, and when it comes to the defence of England,
party matfers fade away. So it seems to me it should be with India. All this dis-

cussion of party, one party, two parties, all parties, should not loom large, when we
have under consideration the honour and dignity of India in the ranks of nations.

In international affairs we must in fact rise above internal differences. And I would

like to give my faith, the belief that when in Inidia that attitude is taken, it will alter

the whole approach of political parties to the political problem within India, because

in matters of security on the world stage one has to deal with realities and not with

figments of the imagination. So that any movement or urge like this to come for-

ward to represent India internationally is much to be welcomed and worthy of every

encouragement and sympathy and understanding if only the suggestions that it
fixes in our minds can be turned to practical use in the gove of this great

country. I would therefore appeal to the House to turn into a new channel, a new

and fruitful channel, that would irrigate fresh fields, this wish that all parties should

take their part in making India great. (Applause.)

The €ouncil then adjourned for Lunch till a Quarter to Three of the Clock. '

The C-ounoil reassembled after .Lunch at a Quarter to Three of the Clock, the
Honourable the President in the Chair.

Tas HoNouraBLE THE BRESIDENT: As there are many speakers in the
afternoon I would sfliotly enforce the time-limit.

Tag HoNourasLE Sig RAMUNNI MENON (Nominated Non-Official ) : After
the Honourable Sir Olaf Caroe’s speech this morning there is very little that one
can add towards an adequaté appreciation of the various issues that the Resolution_
and the amendment moved this morning have raised. Nevertheless, I think it
will be useful to make one or #wo observations. As one takes a rapid survey - of.
the events which have led up to the San Francisco Conference certain things
stand out. The whole conception of an international organisation is primarily
due to the declaration of policy and ngdde of action contained in the Four-Power
Moscow Declaration, in which the four prirfeipal Allies undertook to do every
thing in their power to lay the foundation of an international organisation. Under
the stress of war these four Powers have prepared the groundwork of a plan for
such an organisation. The actual proposals forming this groundwork haye been
published in a White Paper. Here, I would like to make a request to the Govern-
ment—I do not know to what Department of the Government I should make the
request—but the request is this. People like myself find it very difficult to get
at authentic papers, relating to important matters. It should be quite easy for
the Government to get important White Papers as soon as they are published in
London, a few copies to be sent over here by air mail and to have a sufficient
_number of copies printed in this country and made available either free or at cost.
A procedure of that kind would have helped us to obtain the White Paper contain-
ing the Dumbarton Oaks proposals and to study the contents of it and to make
_informed comments on the subject when it came up before the House.

Well, Sir, the proposals deal at great length with the various aspects of the
- international organisation and these are the proposals which will be brought up
. at the San Francisco Conference for consideration. Now it is interesting to note—
in‘fact, it is important to note—that the powers invited to the Conference are only
the United Nations, that is to say, those countries that have subscribed to the
United Nations’ Declaration. In other words, there scems to be a very close con- |
nection between active war effort and the opportunity to take part in discussing
& scheme for an international organisation. I think it is very important to bear
- this in mind ; otherwise, it is difficult to understand why important nations or
.countries like the Vatican, Spain gnd Ireland are left out. The Vatican may pray,
Franco and De Valera may rend the air with their threats and denunciations but
« they are not likely to find seats at the Confarence table. That is a very important
point for us to remember. Now, it is agreed on all hands that the proper suthority
Jdh a country to receive the invitation is the Government of the oountry. But
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it is argued that the Government should have taken into their confidence or included

in® their Delegation members of Opposition parties, and, as examples, have been

cited the cases of the United Kingdom and the United States. But I should like

to point out that in all these cases all the parties have combined in thgwar effort.

* There is no difference -of opinion or attitude or policy in regard to the war among

_the different parties. Now, a very interesting cas¢ would be—I should like to get
some informatign in regard to it but unfortunately such information is not available-
—that of Egypt. It will be interesting to kyow what the Egyptian Government would
do in regard to its Delegation. Will it include members of the Wafd Party which
has consistently non co-operated with the Government and has consistently voted

or acted against the Allies. That would be a ver® interesting point for purpose of
comparison. If the principle that I think I can detect in the action of the great
Powersy namely, that there is an intimate connection between active war effort
and association in the deliberations at the San Francisco Conference is correct,

-I do not see how we can justifiably ask for the inclusion of the two prominent parties
in this country, which have so consistently and vigorously non-co-operated with
the Government in their war effort.

Tae HoNoUrRABLE Mr. HOSSAIN IMAM : Question.

Tae HoNouraBLE STk RAMUNNI MENON : Sir, it seems to me, therefore,
that the Government of India have taken the only constitutional step that they
of¥ld take under the circumstances in nominating two of their members as their
delegates. It may be an unfortunate thing that members+of.the Opposition part-
ies are not in the Delegation, but our regret should be that they are not in the Go- -
vtrnment of India. Jem very glad that some of the speakers this morning hgve
expressed their appteciation, in very- generous terms, of the services which the
members of the Government of India, who have been chosen as delegates, have
rendered to this country. Now, these gentlemen, Sir,—I am not speaking of the
two members only who have been selected, but I am speaking of all the members
of the Government ‘- of India—these men have taken upon themselves the most
onerous duties in a most critical period in the history of this country. They have
done their work well and they have deserved well both of the Government
of the country and of the people of this country. I am perfectly - confident
that the two members of the Government gelected as delegates will discharge
their duties at the Conference to the satisfaction of everybody. The®interests
of the country will be quite safe in their hands. And here I would like to add
I think it would be a very strange turn in the policy of the Governptent of India,
indeed it would be nothing short of a lack of moral sense if the memberd®f the
Government of India who have served the gountry so well are not given the oppor-
tunity of serving the country at conferences and deliberations, which will mark the
closing stages of the war. I am having in mind particularly the peace conference
which will follow the conclusion of armistice. I really hope that some of the present
m(::;:bers of the Government of India will have the ‘place of honour at the peace
conference. :

Now, Sir, there are two other points which I should like to stress. Assumin
for argument’s sake that members of both the major Opposition parties are includ
in the Delegation, what is the guarantee that they will speak with one voice ? I
do not mind their speaking in different languages : they may speak in Hindi or
Urdu. But will they speak in the voice of Hindustan or Pakistan or of India ?
That is the vital question. Certainly I can see no indication whatever that the
representatives of the Opposition parties will collaborate in a sincere manner with
the representatives of the Government. Again, why should we confine ourselves
to the two parties specified in the Resolution and amendment. There are other
parties in this country. There is the party of the Scheduled Castes, a very important
party. There are also other parties. There is the non-Brahmin party. There
18 the Hindu Mahasabha. I consider that in any conferonce covened to settle the
political status of India or the constitutional problems of the country all parties-
should be represented. The oceasion for the meeting of parties will arise not out,
side India but in this country. In the light of all these circumstances I can find
®o justification for asking the Government to modify their decision glready taken
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. to the extent of including in the delegation representatives of the two Oppisiti(.m
parties. I & therefore opposed to the Resolution as well as the amendment. ’

Tae HoNoURABLE ME. P. N. SAPRU (United Provinces Southern: Non-
Muhdmmadan) : Mr. President, the Honourable Sir Olaf Caroe has spoken like
‘a constitutional purist. He has taken the line that this country hagno responsible
government, that the Conference which will meet at San Francisco will be a ‘con-
_ferenée of the governments of the day, ahd that only the government of the day
can be, represented at the Conference at San Francisco. The Honourable Sir
Gopalaswami Ayyangar in the vely able speech which he delivered pointed out that
in the United States, with the executive of which Mr. Amery Jften compares the
executive of this country, the executive has, in selecting the Congressional part
of its Delegation, appointed an equal number of Republicans and Democrats. The
Republicans who have been appointed were not at one time enthusiastically in favour
of the war effort. ‘There is a very notorious isolationist, Senator Aethur Vandenberg,
who is going to be one of the representatives of the American Congress to the San
Francisco Conference. There is therefore a precedent for the view that Opposition
parties can be represented at the San Francisco Conference. I was just now revising
my reading of Mr. Lloyd George’s Truth about the Peace Treaties. He blames
Wilson for torpedoing the League of Nations. He says that the greatest mistake
that Wilson made was that he did not include the Republicans in the Delegatign
which he ook to the Peace Conference. This is not going to be a peace conferenct ;
this is going to be a peace-keeping conference, as Senator Vandenberg said the
other day. I will not trouble the House with that quotation from Mr. Lloyd George:
IMave got the book here, but as time is limited, I will jufst mention that Lloyd
George thinks that one of the principal difficulties in the post-war world was Wilson’s
attitude towards the Republicans, his hesitation to have any dealing with them.
Britain . without the Commonwealth and the Empire is comparatively a small
power, when you compare it with the United States. She has lost the pre-eminent
position which she enjoyed in the world before. It may hurt our British friends
to be told this to their face, but Britain, as Mr. Edward Thompson said, is likely to
be a courtesy big power in the futurq world. Well in a small way the
British are doing exactly the same thing which Wilson tried to do with the
Republiggns so far as the Indian Delegation to the Peace Conference was con-
cerned. This is neither in their interest nor ours.

Sir, I would have very much liked to avoid personal issues on an occasion of
this ggture, But the references which were made to my distinguished leader, Dr.
Kunzru, and another equally respected leager of Indian opinion, Mrs. Pandit, make
it necessary for me to take a stronger lime than I had originally intended to take.
Let me state quite plainly and bluntly that these two gentlemen, howsoever amiable
they may be in personal life——

TEE HoNOURABLE SR OLAF CAROE : Gentleman and lady.

Tae HowoUuraBLE Mr. P. N. SAPRU: Iam thinking of Bir Ramaswami
Mudaliar and Sir Firoz Khan Noon. Let me tell my Honourable friend Sir Olaf
Caroe, expert on external affairs, authority on world questions, let me tell him
tuite planly and straightforwardly that these two representatives, these two
drumm. r boys of British imperialism, carry no weight whatever with the public of
this country. “Let them seek election on the Hindu Sabha ticket ; let them seek
election on any ticket; let them seek election on any ticket, and I challenge that they
will not get even the number of votes which will be necessary not to lose the deposit.
They have suffered successive dofeats in the Assembly, and the Assembly is kept
going by the will of the Governor General. If you think that the defeats that they
have sustained do rot reflect the mind of the people, then dissolve the Assembly,
dissolve the Council of State, and Lold fresh elections, and see whether your drummer
boys will be anywhere in the picture. We shall be able to come into these Legis-
latures, because the people of the country— whether our British friends have any
respect for us or not is an immaterial matter— the people of the country have
respect for us, have confidence in us. They think that we have rendercd some
services to the country. It does not matter to us whatthe San Francisco Conference
says or what the powers gathered at San'Francisco think. For winning
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independence, you need your own efforts. Something like that was said by the Honour-
able Sir Olaf Caroe. "I think it is wonderfully true. I think we shall have to struggle
through to our independence. We have seen how hollow the professions of democracy
and freedom in this war have been so far as this country is concerned. We have seen
what is happening in South Africa. One of the questions to which the San Francisco
Conference will address itself, according to General Smuts, will be the future of
South West Africa. He wants the mandate ‘system to be abolished, and he wants

_ to swallow all that land for the South African whites so that he and Dr. Malan, who
has not co-operated with the war effort and who is actively oppsed to the war effort,

#énd the Dominion Party and all the other South African whites: might continue to
oppress the natives of South Africa.

From a strictly constitutiomal point of view, if the Honourable Sir Olaf
Caroe’s argumént is to be accepted, India should have no place at San’
Francisco. The Conference is a Conference of nations which sess the
quality of equal sovereignty. India has no sovereignty. The Government
of India is a subordinate branch of His Majesty’s Government. Of course the
Communique says that Sir Ramaswami Mudaliar and Sir Firoz Khan_Noon have
been appointed by the Governor General in Council. Note the words * Governor
General in Council ’. They have not heen apijinted by the Secretary of State ; they
have not been appointed by the Governor General ; they have been appointed by the
Governor General in Council. Probably the idea is to give to the world the impression

8.5 . that it is predpminantly the Indian Executive Council which has ap-

"™ pointed this Delegation. But the world cannot be deceived by all this.
You can fool some people for all time, or all people for sometime, but you cannot
fool all people for afl time. ' If you push the constitutional argument too far, you
come up against this difficulty that India should not be represented at the San
Francisco Conference because India has no international status. British Guiana,
Trinidad, Fiji and Ceylon are not going to be represented. How do we differ, so far
a8 the internal structure of our Government is concerned, from these countries ? We
aspire to be a great country. We want to go to San Francisco as equals. But we
, are not going there as equals. It is no use saying that the Gowernment of India
will go ther§ as an equal of even small countries like Belgium or Holland or Leba-
anon. These small countries will have & greater position than India which will be
represented by the trumpet boys and the show boys of British imperialism at the
San Frangjsco Conference. Sir, the real reason why we object to representation of
this type is that we do not wish our views, our outlook, our attitude towards inter-
national questions to be misrepresented in the United States or in any other country.
There is no greater calumny than the calumny that the people of this country have
in any way, direct or indirect, beén in sympathy with Fascist modes of thought. Sir,
if real anti-Fascism was a qualification for membership of the San Francisco Con-
ference, then Jawaharlal Nehru should have been there. Jawaharlal Nehru to whom
a tribute was paid by that liberal columnist, Michatl Foot, who instituted a com-
parison between him and Lord Lidlithgow to the disadvantage of Lord
Linlithgow.. It is quite clear that the Government of India do not want the real
representatives of India to go. But it is said there are 30 many divisions and the
Congress and the League do not speak the same language. They are not agreed «
as to the future of this country. The Muslim League wants a divigion of the country,
the Congress wants to maintain the integrity of this country. May I ask Sir Olaf
"Caroe whether this San Francisco Conference will discuss the internal organisation
of India and the other countries of -Britain or whether it will consider and plan the
future security of the world ¢ How is the question whether politically the Cong-
ress and the League are in agreement as. to the type of constitution that an
independent India should  possess a relevant issue ! It has been asked, ‘ Why
should it be only the Congress and the League ? There are other parties
also.” I should very much like other parties.also to have some representation. I
do not belong to either organisation and therefore I cannot say that the Congress
and the League are the sole representatives of India. But the Congress and the
League are— I am stating the facts— the two strongest political organisations in this
country and just as the Liberal Party has for purposes of representation been elimina-
ted by Mr. Churchill and is quite content to be represented by Mr. Attlee, so I
am for purposes of representation quite prepared to let the Congress and the League

.
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represent me at the San Francisco Conference. That is my answer to the criticism
that the depressed classes, the non-Brahmans who have been, I think, defeated by
Mr., Thirumala Row at the Council of State elections, — that all these have not been
given a place in the San Francisco Conference representation.
Sir, let us see what the attitude of the United Nations has been in regard to other
countries. Poland is not going to be invited to San Francisco because Britain and
_America have withdrawn recognition from the Polish Emigre Government, and the-
Lublin Government has not yet bcen broad-based. Therefore, invitation cannot %
to the Lublin Government. Until Poland comes to possess s National Government, n
invitation can be sent to Poland. That has been the policy in regard to Poland.
Why can’t you before the San Francisco Conference®, give to this cognﬁy a National
Government and enable the people of this country to be represented by their own
men ? It has been said that only those who have co-operated with the war effort
whole-heartedly can participate in this Conference. But, some time was given
to countries like Turkey, who had not co-operated whole-héartedly with the war
effort, who stood un the fence, te qualify themselves for this Conference. Some time
was given to Egypt to qualify itself far this Conference. I do not think you can push
that argument too far. You bt 1emember one thing. So far as the
‘constitution of this country is comeerned, it is of a guasi-federal nature.
The League may be in opposition at the Centre but it is the Government
of the day in two big provinces. Today, the Congress may be in opposition
at the Centre but it is the Government of the day in one province and
it is & key province so far as this country is concerned. Therefore, you cannot
say that the Congress -and the League represent a revolutionary opposition.
If the Congress represented & revolutionary opposition, then I cannot understand
how Dr. Khan Sahib was called upon to form the Minjstry in the N.-W. F. P.
Thére is much that could be said on this instead of San Franciesco. But I
am just closing my remark and I say this that the fact of the matter is that you
do not want real representatives of Indian opinion to go to the United States or to
other countries. ¥ou feel your position weak because you are not_ prepared to
give up your Imperialism. If you were .prepared to give up your imperialism,
you could be still strong in the world. Bu% you would not like to liquidate your
imperialism. You would like to retain your imperialist hold over countries you
rule and thus be strong. But yon cannot be strong in this way. That is the
paradox that faces Britain and until she finds a solution of this para-dox, the
future is ‘dark both for Britain and this country.

THE HoNoUursaBLE SatryEp MOHAMED PADSHAH Samis Bauapur (Madras :
Muhammadan) : Sir, the question is whether this Conferenoe at San Francisco is
going to commit the same blunder which the people who met at Versailles committed
or whether it is going to do the great trick which it is proclaimed with a great blow
of trumpets it is going to do and whether$he high hopes which are now- raised of the
Conference at San Francisco can have a.chance to fructify. I feel that the one condition
precedent to it is the nature of its composition. If this Conference is really going
to eliminate war, and save the world from carnage and destruction and all the evils

~to which the world is subjected every now and then by powers which are driven mad
by their ambition for world domination, it is necessary that this Conference should
have as its delegates people who could bring all points of view for liberation. It
is not the question of the capacity or the intelligence of the Delegates to the Con-
ference. The one condition which will insure the success or will go to foil the efforts of
the people assembled at San Francisco will be the freedom with which the various
countries and leaders who are assembled there will ventilate their difficulties and
represent their needs. Looked at from this point of view, it is obvious that the
Delegation which the Government of India is now proposing to send is defective.
When I say this, I would add atonce-that I shonld not be misunderstood. I have
individually considered every one of the three distinguished persons who have
been nominated to represent India at the Conference. They are people about whose
capacity, judgment and integrity there can be no gquestion. I endorse every word
.of what my Honourable friend Sir GQopalaswami Ayyangar has said about the
high degree of intelligenoe, intigrity capacity and capability of the Honourable Sir
‘Ramaswami Mudaliar. He has been a friend of mine from my boyhood and I feel
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sure that he is one of those nare politicians and statesmen in the country who can
very well and effectively put their case before the Conference.. The same could be
said of our distinguished colleague the Honourable Sir Firoz Khan Noon. -He has
also very ripe and considerable administratiVe experience and has given every
proof of his honesty and integrity and- capacity. But the question is not mercly
about capapility. The question is whether he will have the freedom to express
his real vifvs. Even as regards the the third Delegate, Sir V. T. Krishnamachari
I could speak with personal knowledge. He is also one who could put his case
very effectively. But I repeat that it is not a question-of one’s capacity. It is
a question of the latitude one would have, of the freedom one would have, to ex-
- press his real views. These three gentlemen, two who are members of the Govern-
ment and the third a representative of the States, are not quite independent and
have got to take their cue from the British Government. Will thesegpeople be
able to put the Indian point of view when tho British and Indian interests are in
conflict ¢ It is for this reason that we demand that there should be in addition
-non-official representation at this Conference. So far as these three gentlemen
are concerned, both the Honourable the Mover and Sir Gopalaswami Ayyangar
have made it quite plain that they do not want any of these to be removed from
the Delegation. All that we demand is that, there should. be non-official repre-
sentation also. . .

Now, Sir, one word as to how the parties which have not actively contributed
to the war effort could have the right to be represented at the Conference. I need
not say much about it since my Honourable friend Mr. S8apru has already dealt
with this point. He has given instancesof representatives having been nominated
by various countries who have actively opposed the war effort. It is not necessary
therefore to say much about it. T will conclude my remarks on this aspect of the
question by merely stating that so far as the Muslim League is concerned the Muslim
League never opposed the war effort. On the other hand, from the very beginning
they took an attitude which was a realistic attitude. But for that realistic altitude
of the Muslim League, it- would have been impossible for the Government to get
millions of young men from the country. One word from the Qaid-e-Azam prohi-
biting Muslims from taking part in the war effort would have to a very great extent
affected the war effort. As to whether the Muslim League would speak for one India
or two Indian, it is obvious that at%hat Conference there will not be afy question
which will go to affect the internal political conditions in the country. As has been
observed by my Honourable friend Sir Rumunni Menon, even though Le has takert
a hostile attitude to the Resolution, he has himself admitted that the groundwork
has already been prepared for this Conference and from the groundwork we find
that there arc not going to be any occasions at this Conference when questions affect-
ing the internal condition in the country would arise. If the representatives from the
two major parties are there, the presence of each one of those wepresentatives
and the consent of those representatives for what may be agreed to at the Conference
will be a guarantee that both parts.of India, Hindu and Muslim, will stand- by
what their representatives commit themselves to.

Now, Sir, so-far as the Bretton Woods Conference was concerned it was not
found impracticable to include non-officials and the work which the non-officials
had been able to do and the help that they had given to the Delegation to the Con-
ference has been admitted by the Government themselves. The Honourable the
Finance Member has paid tributes to the way in which the non-official part of the
Delegation acquitted itself in the discharge of its duties. So, Sir, Lssay that Govern-
ment would be doing something really very good and would be showing a very help-
ful gesture if they would concede to the demand which has been made in this House.
Tt is just possible, Sir, that when the representatives of the two major parties are
asked to gothere, and when they agree to go there, it may be that they may begin
to think as to what line of action they should adopt so that they might bc able to put
up an agreed demand and this, Sir, will possibly pave the way for a happy solution

."of the deadlock which is keeping everything at bay in this country, which is im-
peding progress in this country. I am therefore strongly of opinion, ‘Sir, that if
only Government accedes to the demand which we make it will be making a real
contribution, possibly a substantial contribution, to the solution of the political
situation in this country. It will go a very long way in keeping up the flagging
i nterest in the political morale of this country.. .
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Tre HoNoURABLE KuMar NRIPENDRA NARAYAN SINHA (West Bengal :
Non-Muhammadan) : 8ir, the Regolution of my Honourable friend Mr. Thirumala
Row is simple and self-explanatory, and does not require many words to commend
itself to this Honourable House.. I n#ed not refer in detail to the objects of
the San Francisco Conference, which is intended to discuss the proposals for the
establishment of a general international organisation in pursuanpge of the plan
discussed at Dumbarton Qaks, by the representatives of the U.8.A., Gmat Britain,
Russia and China. From the general outlines of the constitution of the proposed
organisation, it appears that the *“ Big Three ”’, U.8.A., England, and Russia and
behind them China and Franoce will constitute themselves into armed trustees for
the peace of the world. How far this portion of the proposal is in accordance with
democratic theory, loudly” proclaimed by its principal sponsors, I cannot say,
but if in practical application the method proposed ensures effective prevention
against the aggression of the peace of the world, it has much to commend itself.
The proposed organisation, there is no doubt, is fraught with immense possibilities—
possibilities for the weal or woe of the world—and it is obviously necessary that all
countries concerned should be properly represented on it. It is understood that
invitations have been extended to all members of the United Nations, except perhaps
Poland. India is also to be represented at this Confesence. Uptp this point, I
take it, there is a fair amount, of unity betweéh Government and non-official opi-
nion. But the question as to how this country is to be represented, forms the
bone of contention between the Government and ourselves. Other countries which
enjoy the blessings of self-government, can be easily and properly represented by
the official spokesmen, for there, the views of the country are reflected in the views
of the Government. The state is the symbol of the people and the people can make
and unmake the form of Government at their discretion. But in India the case
is unfortunately different. This country does not enjoy the blessings of a popular
Government, it is not free to express its own opinion, and the foreign Government
which rules over the country, can, by no stretch of imagination, be said to be repre-
sentative of the people. In fact, the Government of India are only a subordinate
branch of His Majesty’s Government in England, and dances at the tune of the
latter. Under these conditions gan the views of the people be said to be identical
to the views of the Government ? If the opinion of the country is to be truly re-
presented,qit must necessarily be through the cepresentatives of the people. The
present position in a nutshell is this. Great Britain is apparently going to have a -
big finger-in the pie at the proposed Conference; the Government of India is merely
subservient to the Government in England, and the nominees of the latter - cannot
therefore go against the wishes of their masters. So there is no point in sending a
delegation to the Conferenoce, which will merely say ditto to those from whom they
derive their little authority. Sir, I have nothing to say personally against the offi-
cials who have been selected by the Executive Government. They are very esti-
nidble persons but their position as the nominees of the Government, and the fact
that they themselves hold high position in this foreign system of Government,
disqualifies them from representing popular and non-official opinion -of
the country. This is such an elementary and simple proposition that nobody can
dispute it. I therefore pledd that if India is to be represented at all at the con-
ference, she should be represented by the non-official representative opinion of India.

Sir, India is vitally interested in the result of the Conference. For all practical
purposes, the ill-fated League of Nations has ceased to exist or is now in a moribund
condition. But this country continues to be heavily saddled with the financial
burden of supporting it. This is evidently unjust and unfair, but we have no hand
in the matter. It is all ordained for us by the system under which we live, but over
which we have no control.

Sir} the composition of this House is such that we are bound to lose if Govern®
ment opposes us. But this need not deter us from performing what we conceive
to be our duty. If Governmeht chuckles over our defeat in this House, can
we not legitimately chuckle over the series of defeats suffered by them in the other
House ? Sir, I am not concerned with the exact phraseology of the motion, which if
necessary, may be amended, in a suiteble manner. But the purpose of the Reso-
lution is there, clear and crisp. There is nothing in it that could dispel me from my
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feelings of support and with these words I support tMe Resolution moved by my
Honourable friend Mr. Thirumala Row. - :

Tee HoNouraBLE Mr. G. 8. MOTILAL (Bombay: Non-Muhammadan) :
We regard war as & ourse, It haslaid desolate and destroyed very fair portions
of Europe and some parts of Asia. We are interested in seeing that premanent
peace i8 established on this earth. We are not a whit behind any nation in this
longing desire of ours. The League of Nations was born of the war, in 1920 and
the inequalities and the inequities of the tresties then devised made America with-
draw and stand out of the League of Natiolls and that has been responsible for
another war twenty vears after that event. We would like to make our awn con-.
tribution in securing international peace and security and there is greater reason
for India’s contribution being valuable in this respect, for if India did stand out’
of the war it was because she did not like war—— SN

THE HoNowrABLE SIR OLAF CAROE : 8he did not stand out.

. Tee HoNoURABLE MR. G. S. MOTILAL : If she did, I said. India did
not stand out of the war. But Sir Olaf Caroe did say that those who had not taken

_part in the waf would now like to go to the peace conference. If India did not go
to war, does it not give her all the greater title now to take part in the peace ? Does
it not entitle her to take part in arranging peace even for the future ? India was
prepared to make her contribution in winning the war, but it was the British Govern-
ment which came in the way and did not grasp the hand that India extended. They
must not have forgotten all the offers made and all the statements made by respon-

_sible men, men who were in a position to speak for the nation. Let them again {)ozk
into them and find out for themselves whether India really did stand put of the
war, and if she did, for what reasons she stood out of it. India did mot want to fight
an imperialist war ; India did not want to support imperialism. But if freedom
were guaranteed to India and was placed in India’s hands, India was prepared to
make all the sacrifices which she was capable of making. But that was not to
be. It was the” British Government which camelin the way of India making a
greater contribution than she has done. _ , ]

- The External Affairs Department has trotted out the argument that, cons-
tituted as the Government of India is, it can only depute officiad delegates and not
non-official delegates. May I ask theSecretary of the Department : has he forgotten
that in 1920 the same Government of India, constituted as it is now, deputed Lord
Meston and Lord Sinha to the Peace Conference which was then held and to other
international conferences of the League of Nations which were intended for a similar
purpose in those days ? What difference has come about now which precludes
the Government of India from sending ropresentatives of the people, people who
represent the nation‘s voice and will ? ‘

‘We are not here to judge the merits of the persons whom the Government
are sanding. We stand here for a principle. That principle is this: if India is
to Be represented, she must be represented by those who aro in a position to deliwer
the goods, who speak the mind of the nation and not the mind of some authority
outside India. Thesé gentlemen,who are to go there now—if they are asked, * Whom
do you represent ?’, they will say, ‘‘ We represent the Government of India.” But,

_then, the question may be asked, ‘ Whom does the Government of India represent?”,
and to that, what will they say ? They will have to admit that the Government
of India does not represent the people of India, but that it represents some ether
nation living 7,000 miles away from India. Is that the position in which this
delegation is to be placed ¥ Are Government happy over this position?
Will the delegation be able to claim sovereign equality ? The composition
of this Conference,” as stated by the President of the United States,
is of States enjoying sovereign equality and such peace-loving States are
to be organised to collaborate for lasting peace. eAre the Government of India
in a position to claim that they have sovt?-aign equality ? They are not, but as
they have been invited, there is nothing.t6 prevent them, even in the present con-
stitutional, position, from nominating the real repFesentatives of the people. The
United States itself has nominated eight representatives. And after the bitter
experience, of President Wilson, they have now very wisely nominated four re.
presentatives from the Republican party and four from the Demooratic party
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What is there to prevent the Government of India from adopting a similar course ¢
If the delegates who go to San Francisco commit themselves to things which they
will not be able to fulfil after they have come back, what will be their position?
It ‘will be the same which President Wilson was in. They know it, and the Govern-
ment knows it as well, that if they accept certain commitments and if those commit-
ments are not endorsed by the nation, those Commitments are of no value,

Another argument that was troed out was this—and this is a very familiar
argument with this Government—that the question might be asked whether they
would speak for this part of India or that—for a united India or a divided India.

- May I ask for what India these people who are going there are going to speak ? The
question of detaching any part of India or of dividing India has nothing to do with
this international Conference. It is a domestic question. There is no reason to
mix up this argument relating to a domestic issue with a question which concerns
an international Conference.

Then, Sir, we have heard pious exclamations that they wished far the day when
the Government is taken over by the representatives of the people of India. But
what stands in the way 2 Is it the perversity of the people ? Isay, no. This
unhappy situation in which we find ourselves is due to the fact that it is the Govern-
ment which has always stood in the way of the representatives of the people taking
over the Government. Did théy not say that during the war there shall be no con-
stitutional changes, and say it repeatedly ? If there is to be no constitutional
change during the war, why should it be said that tho responsibility lies with the
- people ? 1The respongibility lies solely and exclusively with the British Govern-
ment in this réSpect. These are greater reasons, now to my mind, Sir, that when
Wwe are having a conference of this type that it should prompt the British Govern-
ment to instal respondible Government in this country and not to stand in the way,
and say that until the war is oger, nothing doing. If there is nothing doing until
the war is over, then the.respongibility is solely theirs and they cannot turn round
and say it is-for the people ; they have not taken up the opportunities ; they have
not made use of them and therefore they are not to be represented. ’

THE HoNOURABLE Stk OLAF CAi%OEf That is what we do say.

Tue HoNxOURABLE MR. G. S. MOTILAL : That is what they say but they
are not able to substantiate it. What we say is this. ~You were never prepared
to hand over responsibility to the people of India. You only said, “ You just come

mn——

Tue HONOURABLE THE PRESIDENT : 1 q& not think you are correct.
They made the offer to you when Cripps came here ‘and you rejected it,

TrE HONOURABLE MR. G. S. MOTILAL : That is your opinion, Sir. I heve
expressed my opinion. We do not want—it is not the duty of any President to
impose his views on the other members—— | . -

TaE HoNoUurRaBLE THE PRESIDENT : 1-do not impose my views. I was
only trying to point out that what you said was not correct. =

TuE HoNOURABLE Mr. G. S. MOTILAL : This heckling is certainly objec-
tionable. This is not a new thing we find—— ‘ a

(cries of ‘‘ Order, order ”.)
THE HoNoURABLE MR. G. 8. MOTILAL : What is the reason for this cry
of * Order, order ” 4 =

b Tue HONOURABLE SIR MAHOMED USMAN : President’s ruling from the
“hair. . '

Tse HoNouraBLE S OLAF CARDE : Challenging the Chair.

Tae HONOURABLE MR. G. S. MOTILAL: I did not challenge. I only ex-
pressed my views. I am endeavouring to express my views. We have not come
here to endorse and sing the panegyrics of the Government. We have come to
express the views of the electorate which has sent us here.
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You say it is the Dominion practice. Why must you stick to the Dominion
practice necessarily ? Why can’t you follow the Dominion practice in the political
sphere also ? On the one hand you talk of Dominion practice of sending only the
representatives of the Government. That may be the practice there but there is
a very great difference. Here the people are not in the Government— —

Tue HoNourasLE Ste OLAF CAROE : May I ask the Hopourable Membor
$o address the Chair ? Ho is addressing me the whole time. °
TeE HONOURABLE MR. G. S. MOTILAL : I am only addressing the Chair.

Tae HoNouraBLE MR. SUSIL KUMAR ROY CHOWDHURY :: Why does
the Honourable Member think that he is addressing him ? .

Tue HoNOURABLE S1R OLAF CAROE: Because he looks at me.
THE HoNoURABLE THE PRESIDENT : Your time is up.

TaE HONOURABLE ME. G. 8. MOTILAL : Is the Honourable Member speak-
ing for the Government prepared to concede that those Provinoces. which now have
popular Government should make the selection ? He is not prepared to do that.
Have they been consulted ? ‘They have not been consfilted. Government assume
to themselves the responsibllity— they monopolise it for nomination and then
they want to shift the responaibility on the heads of the people. Sir, a question
was asked to which my answer is this. If we were in Government, then, I speak
not only for myself but for my Party. also, we would have taken rdpresentatives.
of every important party in the Legislature and not representatives of the two
parties only.

THE HoNoURABLE Mr. V. V. KALIKAR (Central Provinces : General): Sir,
after listening to the speech of my Honourable friend Sir Olaf Caroe, I think India

_ought to have nothing to do with the San Francitcq Conference. That was my view
when I read the proposals of the Dumbarton Oaks Conference. 1 think that the:
members of the Assembly can Lte cnly thoce states which enjoy sovereign

uality. India does not enjoy sovereign equality and so we have no right to sit
on that body. If the argument of fay Honourable friend is taken into serious con-
sideration, I submit thag{ndia should not go and be represented at that Conference:
but if an invitation has been given to the Government of India, thev should sfate
openly that the Government of India is going to he represented on the San Francisco
Conference. If our issues are to be decidcd by that Conference we shall have:
some interest in taking part in it. Rut we know that for all practical purposes, the
status of India is not going to be discussed at that Conferenoce, because it will be-
said that this is a domestic issue and that Britain will have to decide it. We know
that the Government of India followed the practice of rending non-officials to the
Bretton Woods Conference. So, 1 should -have thought that they would have
followed the same practice and sent non-officials to tbis €onference alro. Personally,
I think we should have nothing to do at all with this San Francisco Conference. We-
know that a defeated country like France is going to be reorganised as a great power..
‘But, in spite of the help that we have given in men, material and money, India
is still regarded and will be regarded as a subject country. I do not know what is . -
going to happen in the future. If India is going to be regarded as a subject
oountry, why should the representatives of the Governiment of India go there in the
name of India ? They are not representatives of India. They can properly be call--
ed the representatives of the Government of India. In an answer to a question
yesterday in the Assembly, my Honourable friend said that they will be free to.
express their views at the Conference. I put to him a straight question. Will they
be free to follow their own line of action or will they- he dictated to by the Govern-
ment of India and the British Government and will they have to follow the action.
that will be dictated -by Whitehall? Under the constitutional position, as 1
understand it, the position of the representatives who are being sent to San Fran-
cisco is such that they will have - to obey the dictates of Whitehall? I do not dis-
agree with the constitutional position. The constitutional position is that the Gov-
ernment of India is & subordinate branch of the British Government and
whatever action they take they are not responsible to the people of India. Whatever
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‘they do, they must follow the directions of Whitchall. It is no use saying that they
will follow an independent line. = After saying that India should have nothing to do
swith it, I think I should not waste the time of the House more. But one or two
:arguments advanced by my Honourable friend for not taking representatives of the
people rather appear to me to be ludicrous and therefore 1 have to reply tothose
arguments. He stated that the Muslim League and the Congress did not take part
in the war effort. Here isghe Hindu Mahasabha who have taken part in the war
effort. Did the Government of India or His Majesty’s Government ask the Hindu
Mahasabha to send their representatives. My Honourable friend Sir Jogendra
Singh is therc and he will bear me out that the Sikhs took active part in the war—

TaE HoNoURABLE Sik JOGENDRA SINGH : Mav 1 just say a word of ex-
planation ? As long as we talk of Hindus, qlkhs, Mushmb we do not represent the
na.txon I for myself am a Nationalist.

T HoNOURABLE MR. V. V. KALIKAR : I am very glad. 1am also with you
on that point. But here a definite point was raised that a particular party did not
take part in the war efforts and therefore they had no right to go to that Conference:
I join issues with my d on this point. Thers is a particular party which had
taken part in the war efforts since the beginning of the war, which has induced young
men to go and shed their blood ; they knew that they were not fighting for their own
«country because thiey had no status in their own country ; still they fought and
fought and lost their lives. Did phis Government or the British Government con-
sult thes Hjldu Mahasabha and ask them to send their representatives——

Tur HoNoURABLE Sik OLAF CAROE : In spite of the party. They did it in
-spite of that party which did not co-operate in the war.

THE HoNOURABLE MR. V. V. KALIKAR : Tt is absolutely incorrect. If the
Hindu Mahasabha had not asked young men to join the army, do you think you
-would have 47 per cent. Hindus in the Indian Army. (4n Honourable Member
“8ir Olaf Caroe’s influence.)”” ‘It is not your influence. 1t is not the influence of
foreigners that has induced the young men to fightin this war.

_ THE HoNOURABLE Sik OLAF CAROE : 1 did not say it was due to the X
fluence of any8ne. The patriotism of the young men mduced them to fight fot their
country in spite of certain other influences.

TaE HoNOURABLE MR. V. V. KALIKAR : 1 am here stating that it was the
influence of a particular party in India which made them to fight.

THE HoNOURABLE MR. P. N. SAPRU  Is it the «ug.geqtlon that the Hindu
Mahasabha did not co-operate with the war effort ?

Tar HoNOURABLE S1k OLAF CAROE :_ Inever said anything of the kind.

THE HoNOURABLE MR. V. V. KALIKAR : What is the use of side-trn-cking the
‘issue. The iusue is qite clear. A particular organisation in India openly incurring
‘the blame of certain parties took active part in your war efforts and still you have
décided to ignore that organisation. My Honourable friend has said that_them is no
National Government and you have no right to be represcnted. It is stated that
the Cripps’ proposals were rejected by the political parties, Sir, I want to ask one
thing from the Government. When they wanted to have a certain thing done,
«did they wait for all parties to agree amangst themselves ? I am just citing the
1935 Act which was not-liked by us. It had not the support of the Congress and
ithe Muslim League but the Act was brought ‘into force in the Provinces. What
made you not to bring that Actinto force in the Centre ¢ 1f you had a mind to do
a thing_you would have done it. You had no mind to have it in operation in the Cen-
tre. You intentionally wanted to see that divisions were created in India on ac-
count of the Muslim Lea,gue Resolution of 1940 passed at Lahore. You wanted
those divisions to be encouraged. It is my charge against the British (Government
that they fomented the quarrell amongst various communities in India. You en-
oouraged that fight and you nourished that fight. I need not refer to the

uestion of separate electorate and communal award and all  these things.
'he country knows who was at the bottom of thone things.
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There is no use saying now in this House you have not got a National Govern-
ment, you do not unite, there are divisions among the two parties—one party is pledg-
ed to division of India and another party is for non-division of India. There are divi-
sions. I certainly would not like to say that a particular party represents the whole of
India. But if you wanted to have repredentation from the people of the country, as -
you did in the case of the Bretton Woods Conference, you ought to have consulted:
the interests of other parties and you dught to have asked other parties to be repre-
sented also. However, Sir, as far as I am personally concerned, I do not think the angle-
of vision of Britain and America has changed. Every question whether it is a question
of Burma, Malaya or Java, will be shelved under the pretext that it is a domestic-
issue and the Conferenice will have nothing to do with it. .I am not enamouted of
this Conference. [ have absolutely no faith in thig Conference because I know that
this Conference is not going todecide and solve my questionand my question is the
question of thestatusof India. ' ' -

TrE HoNoUurABLE MR. HOSSAIN IMAM (Bihar and Orissa : Muhammadan):
Mr. President, the forceful and vehement speech of the Honourable the Mover of
this Resolution illustrates the strength of feeling in the country on this question.
All the other colleagues of mine on this side of the House have told in no uncertain
terms what India feels ; and,the Mover of the ‘amendment in spite of his sweet
reasonableness was unable to convince tﬁe Government to his veiws. Apd that
is the fate of reasonableness everywhere. Reasonableness does notng;y ; it is really
the sanction behind the demand which' matters with this Governm®nt, as it does
with other Governments.. They may deny us our rights today but they cannos
persist in this injustice for all time. . )

The reply of the Government Member, Sir, was quite in keeping with the atti-
tude of the present Executive : bellicose, unreasoning and lecturing to us on subjects
on which they have no busjness to speak. What India has done, what India
is doing and what India should do is not what we are deciding today.
We are discussing the future and I ask : does it lie with the Government to throw
in our face the charge that we have refused to co-operate with the Government of
the country, when we have been willing and anxious to come in, provided W, are
allowed to function as equals ‘and not as camp followers. / It was on this basic 1ssue
that we refused to co-operate and wé shall ever refuse to co-operate as camp followers.
It is strange, Sir, that the man who injures should take advantage of the injury °
‘which he has given., First of all you refused us a share in the governance of the *
country and now you accuse us of having refused to come in on yoursterms and
then deny us all rights. '

4.5 p. M,

Sir, 1 should like to mention some of the principles according to which 1 think
that this present Government has no locus stand: to send a delegation to San Frane
cisco. -In the first place, Sir, as has been repeatedly stated by other
colleagues of mine this is a Conference of sovereign nations. Does Government:
of India enjoy sovereign status'? If it does not, then we are masquerading, Sir.
I say that the Government is masquerading. Why deceive the world ? Yow
are a subordinate branch of His Majesty's Government and, Sir, this has been amply
proved in other Conferences. I would remind the Honourable 8ir ‘Olaf Caroe that
in Bretton Woods Tndia was not allowed a seat on the permanent body merely due
to the fact that it happened to be subject to England. It is a well-known fact
and has been- admitted even by Governmént. There are other Conferences, Sir,
where we have fared badly due to the fact that the delegation of India is led by the °
nose by His Majesty’s Government. ;

Noy, Sir; if we are to go there we cannot, as agents, have greater power tham
the principal. That is a fundamental basic principle of iaw. The principak
at the moment, Sir, is sitting in Whitehall. The Governor General in Council is.
not an independent body. It is subject to the control and direction of the Secretary
of State for India. Being subject to that, how can the delegation which this body
is. sending be independent of the control of His Majesty’s Government ? The fact
that it is not selected by the Governor General acting in his discretion does not
in any way give it a greater status than by being selected by the Governor General
in Council. Both are subordinate branches of His Majesty’s Government, I would

N [ ]
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slustrate i, Sir, in the military vocabulary by saying that a King's Commissioned
officer, however junior he may be, s always superior to the oldest V. C. 0.. The Honour-
able Members are V. C. Os..and His Majesty's Government are the King's Com-
missioned officers and as such the smallest man from out there can command and
give orders to the veterans of the first Great War.

The Honourable Sir Olaf Caroe raised the great question as to what has been
the contribution of these Partics in the war efforts. May we ask what was the
contribution of Syria, Lebanon and half a dozen Central American Republics who
are all being invited to this Conference ¢ Have they contributed a single soldier
and yet they are eligible to be members of this Conference, elect their delegates
as they like but in India we cannot. v

Sir, De Gaulle was not functioning as the Government of France when it was
ifvaded and overrun and even before November 1943 when the Americans liberated
North Africa they did not form the Government of France and yet they are being
invited. . : -

Sir, I ask ¢ Do the present Executive wish us to believe in His Majesty's Govern-
ment and its promises or they teach us not to rely on whatever His Majesty's
Government might say?” Sir, it is patent that if His Majesty’s Government is to be
believedthen this Government must admit that it is functus officio. It has no
place in the fu%lre of India if there is any truth in what Mr. Churchill and what
other people haVe been saying that India after the war will get Dominion Status
or freedom or whatever they might give. The exact form I cannot stress, I cannot
say because it is their claim, Sir, that India has beep offered freedom. If freedom
is to come, then what is the position of the present Government ? .

Is it not a fact that Sir Stafford Cripps under directions from Whitehall asked
political Parties to form the Government ? If they were representative enough in
1942, do -you mean to say that now this Government has become representative
of the people and those who were regarded by His Majesty’s Government as repre-

-sénting the public opinion have ceased to be so! Where is the consistency ?

The fact remains, Sir,~—as was really given out by the Honourable the Secretary for

rnal Affairs in his speech when he enquired if those who do not hold any posi-

tion in the present Government go to this Conference what will be their oredentials,—

that if those people go a]l the put-up show of the Gavernment would crumble down

* to the ground. It will be known 3 the public and to the world that the Government

. of India represents nobody. It is because they are frightened of this issue. They

know that by sending representative Indians to the San Francisco Conference they

will be exposing themselves ; therefore, they are refusing to associate representatives
of the people. : '

I ask, Sir, how is it that the Government is able to give directions now without
consulting even any of the Policy Committees which it has constituted for post-
‘war affairs. You will remember that the decisions reached at Bretton Woods were
placed before the Genoral Policy Committee. This matter has not been placed before
any of your post-war Committees. This Government does not represent the public
opinion of India. You do not even consult your own nominees whom you have
selected to advise on post-war affairs. You do not consult public opinion. Then
how are you briefing these people ¥ What will they do wh:n they attend the Con-
ference ¥ That Conference is not going to decide the fate of the British Empire— -
whenever the liquidation takes place, as it is hound to take place. Whether we
will have two Indias or one India is not going to be decided at San Francisco. I
wish it were to be decided ; it would be a better place than' Whitehall to decide that

- matter. To bring out the question of Pakistan or Akhand Hindustan ine this dis-
cussion was singularly unfortunate, and it was intended not only to side-track the
issue but to create & spilt among us.

) I know, as has been said by my other colleagues, that the two Honourable
Members of the Viceroy’s Executive Council have had great experience. But
they are only agents ;.they cannot have greater power than the principal, and they
cannot go beyond the brief which will be given to them in London at the Common-
‘weplth Conference which will precede the Conference at San Francisco.

c
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TeE HoNouRaBLE S8 MAHOMED USMAN : No brief is given to them in
London. If a brief is given to them, it will be Dy the Governor General in Council.

Tar HoNoUrRABLE MR. HOSSAIN IMAM : With due respect to the Honourable
the Leader of the House, I must say that this matter cannot be decided by him ;
it is for higher authorities than any resident in India—as is very well-illustrated
by the fact that the Viceroy has gone over to London. That illustrates how littde
influence the Government of India has in any of the decisions which are connected
with high policy.

. I was referring to the reason why we want our people to go to the Conference.
The renson is because it means pledging of India’s future, You are at the moment
putting the cart before the *horse. What should be the post-war shape of things to come
28 going to be decided at the San Francisca Conference. Therefore if there was any
real sntention behind His Magjesty's Government’'s offer of self-government, then it was
we and we alone, I mean the representalives of the parties, who could represent India.
If these gentlemen go, I must state that they cannot pledge the future of India. _
India will not be bound by any decision that may be taken by the unrepresen-
tative “/deputation which is going. I would have much preferred that India had
remained unrepresented than that India should be misrepresented. ‘

THE HoNXOURABLE Si8 MAHOMED USMAN (Leader of the House) : Sir,
I was rather amused to hear both my Honourable friends Saiyed Mahomed Padshah
and Mr. Hossain Imam saying that if representatives of the Muslim League and
the Congress went to San Francisco they would solve the political deadlock. We
all know, Sir, that three or four months ago Mr. Gandhi and Mr. Jinnah met for
days in Bombay but were not able to solve the deadlock. 8o, it is a novel idea to
8gy that you will be able to solve the deadlock at San Francisco if you send the re-
resentatives of the Muslim League and the Congress there. Fwkther, Sir Tej
hadur Sapru appointed a Conciliation Committee. The Muslim Le®gue said
‘they were not going to co-operate with that Committee. That being the caye,
I cannot understand the argument that if Muslim League and Congress represent-
s(t)n;ies are sent to San Francisco, they will be able to solve the Indian political dead-
lock. .

Sir, often we hear the word * subdrdinate "’—that we are a subordinate branch
of the British Government. The very fact that two of our distinguished colleagues
are going to this Conference shows the great advance that India has made during
the regime of the present Executive Council. And if we have not made further
.progress the responsibiligy lies with the Opposition. - They refused to co-operate
«owing to religious differences. Times without number Lord Linlithgow tried his
very best to bring both the major parties together. They could not see eye teo
eye. The Cripps offer was rejected. If anybody is responsible for the present
political situation, it is the Congress. Party and the Muslim League.

Tae HowouraBrE Mr. G. S. MOTILAL: Misrepresentation.

THE HoNourABLE SR MAHOMED USMAN : I have been here in the Govern-
“ment of India for about three years. I have yet to socoe an instance in which the
“Secretary of State had overruled the Executive Council. The Executivo Council’s
decisions' are supreme. On no occasion did the Secrotary of State overrule the
Executive Council. In the running of my Department, my voice is supreme.
“The Viceroy never interferes. There is no point in saying, * You are not indepen-
dent. You simply carry on as dictated to you from the top . In my Department,
the Muslim League members know that long-standing grievances of the Muslims have
been redressod by me in a short time. That shows what power a Member of
‘Government wields in the running of his own Department.

My Honourable friend Sir Gopalasami Ayyangar spoke of the defeats which
‘the Executivis Council had in the Legislative Assembly. All these defeats will be
" forgotten in a short time. What will not be forgotten is that the present Execu-
‘tive Council, by co-opergting with the Allied Powers, have brought about the defuat
-of Germany and Japen and saved India from the horrors of war. Nobody can
‘question that.
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My Honourable friend Mr. Motilal says that when 8ir Ramaswami Mudgliar
and Sir Firoz Khan Noon go to San Francisco, people will- ask them, ‘ Whom
do you represent ?”’ My reply is this . They will be proud to say: ‘‘° We represent
a very large number of people of India who are responsible for raising the biggest
veluntary army in the world, that they represent a Government who, by co-opera-
tion with the Allied Nations, have brought about the defeat of Germany and Japan
and saved India from the horrors of war.” .

-Tre HonouvraBLE Mr. HOSSAIN IMAM: Will you face an election; ¢

Tue HoNoUrRABLE Stk MAHOMED USMAN : Hang the election on the
nearest tree ! - —

Tae HoNouraBLE MR. HOSSAIN IMAM : On % point of personal explana~
tion—— ‘

Tae HoNouraBLE THE PRESIDENT : The Honourable Member has elready
spoken. , . .

i .
TeE HoNoUrRABLE ME. HOSSAIN IMAM : The Honourable the Leader of
the House has levelled certain charges against us, and I wish to reply to those charges.

TeE HonourabBLE THE PRESIDENT : He has not levelled .any charges.
Ho hds expressed his opinion. He has as much right to express his opinions, as you

have to express yours. , The Honourable Mr. Thirumala Row will wind up the debate
now. : .

Tee HoNoUurABLE Stk OLAF CAROE : May I say at this stage that I do
not wanf to %peak again ?

-, Tre HoNouraLE Me. THIRUMALA ROW : Mr. President, I shall try
to be very brief, and shall also try to address, as far as possible, only the Presi:
dent so that the Honourable Member may feel comfortable in the consciousness that
the Congress Party will not care to look much at-his Department or his doings,

But one thing I may tell you. The H8nourable Member’s attitude was any-
thing but fair in replying to the points raised by this side. - He has tried to side-track
the whole issue by lecturing to us that we did not accept the Cripps proposals and
join this Government on very humiliating conditions which had been imposed by
His Majesty’s Government. Let us examine what thg Cripps’ proposals were.
Cripps came in a spirit of take it leave it. He came with whatever could be con-
tained in one document—maximum or minimum. '

Tare HoxouraBL® Stk JOGENDRA SINGH : Ts it relevant to the discussion
to go into the Cripps proposals ? ’ ‘

Tiae HoNouraBLe M. THIRUMALA ROW : The point is raised this way :

‘“ If you had accepted the Cripps proposals, you would have been in the Government
of India today and sent your own representatives, and the .problem of your Reso-
lution would not have arisen.” From that point of view I am going to deal with
the argument raised. Did not the: whole Congress Committee sit here, week in
and week out ? Did not the President of the League stay in Delhi ? * The object
was somehow to come to an agreement with Cripps and accept his proposals.
Was there any- possibility of an agreement ? Were not the high officials aware
of the systematic attempts that had been made from responsible quarters to sabotage
- the Cripps proposals'? Was there any possibility left ? It was always a questiom
of yo give and I take : it was never a question of I give and you take. The Congress
President, Pandit Jawaharlal and Mr. Rajagepalachari had a conference with the
Commander-in-Chief and other responsible British officials here and tried somehow
to came to an agreement and sce thpt the constitution was worked without any
major ! constitutional changes being effected. But it was absolutely impossible
for them to come to.any agreement ; the Government of India made it impossible
for them to onter the Government... I do not want to .go ‘into, details at this stage.

Tt ie tha raunnnaihilite af tha Rritich (Gavarnmant.
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. THE HoNouraBLE THE PRESIDENT : If you will allow me to carrect you,
you insisted on the Defence portfolio being in your hands and og, that your party
refused ‘to accept tho Cripps’ gffer.

Tue HonouraBLE MR. THIRUMALA ROW : They were .willing to hand
- over Defence in a very circuitous and very insincere way. They wanteq to hand
“over the running of cantcens, recruitment and all these minor things. Wo. said
that if this country is to take up this war as the country’s war, if it is to be turned
into a national war, then there must be greater responsibility vested in the popular
representatives in order to evoke in the country national enthtisiasm for the war.
I do not wish to say morc about this. I think that Cripps came with & determina- .
tion to come to some arrangement with the popular ropresentatives here but heo
was defeated. There was interference and dictation from Whitehall. There was
a higher purpose in stabbing Cripps in the badis The Conservative Party discredit-
ed him and ultimately ho was sent out as a mere manager of an aircraft factory.
It is all a big game in British politics in which poor Cripps was made a cat's paw.

With regard to general principles, my Honourable friend tried to bypass me.
I cannot bypass him. Today, they are sitting very heavily like an incubus on the
chest of this country. They are always present in our minds. He says that we
are suffering from frustration. Even at this Conference wherc the whole world
is supposed to devise a new constitution for the safety and freedom of the world,
you de not allow popular.leaders of the country to sit as your equals there. Thore-
fore, we cannot avoid you. It is frustration that has been brought upon the country
by this irresponsible Government and this'will lead to more serious results. Let
me hero quote the words *‘ a high British official in India at the outset of the present
century who expressed the conviction which was shared by ‘every Englishman
in India from the highest to the lowest, the conviction in every mind that he belongs
to & race whom God has designed to govern, the coloured races ’ and so on. Every
word which has fallen from the Government Member in reply to this debate justi-
fies this condemnation against the present British Government, which is mainly
manned by the Britishers and undermanned by the mombers of the Executive
Council.

Then, Sir, he has given us a pecursr argument that the citizenship rights which
were about to be recognised ifi America have been shelved on account of the pro-
paganda carried on by some irresponsible people from India. What is'the propaganda
that the British Government have been ocarrying on all alomg about India ¥ Have
they not misropresented the Congross and Mahatma Gandhi as pro-Japanese ?
After some timo, the whole myth was blown up when tho Secretary of State.came
with the story on the floor of the House of Commons that the British Government
had never charged Mahatma Gandhi with complicity or any sort of countenance
of Japanese invasion. They then ate their own words. But in those hectic days
of 1942 they were carrying on a nationwide propaganda that ho was a pro-Japanese
man. Who is responaible for all thoso things if Mrs. Pandit or Mr. Kunzru or any
other person who personally do no® depend on British favours speaks the truth
bofore American audiences ? I think it was the Daily Mail correspondent who
stated that Mrs. Pandit was a mendce. If one word of truth in America is a menace
to the existence of the British ‘Government in India, you can understand on what
weak ground the British Government exists in this country. Sir, it is always the
conscious superiority of the white mind 'in America that puts him off. The Repub-
lican senator who is opposing this recognition of rights is afraid that these coloured
people will sweep the country and bring down the standard of living there, as is
the case in South Africa, in Canada,and in Australia. Therefore, there is no uso of
talking about all these things which are not directly connected with the present
issue. .

I want to say one thing more and I have done, Sir. You have sent other Indian
delegates to other conferences. You sent Sir Girja Shankar Bajpai to the Hot
Springs Conference. What have you achieved there ¢ He has presided over some
oommittees. ‘That has been broadcast all over India. You have given Rs. 8 crores
to that Conference, but you have no voice or control in the management of the
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U.N.R.R.A. When we applied for food when there wasfaminein- Bengal, they
refused to help India. They did not want to do anything. To the Bretton
Woods. Conference you sent Sir Jeremy Raisman and two non-official Indians, Sir
Shanmukham Chetty and Mr. Shroff. Did they have any freedom in influencing
the ‘decfsions of that Conference ? India has.been denied a place in the World
Monetary Conference. They refused. to allow us a place and these people have
come out here and explained the difficulties. You have been boosting up the
Imperial War Conferences to which you sent Sir Firoz Khan Noon and the Maharaja
of Kashmir. You remember the reports about these War Conferences. These
gentlemen were asked to wait in the ante-rooms of that Conference. They were
called in only whenever the question of India came up. They were called in for
oonsultation whenever the Britishgfrime Minister thought fit to take them inte
oonfidence in very mimor matters. They have .complained after ocoming here.
This is the status of delegates who are nominees of Government and who go abroad
to plead the cause of India. The same fate, I have no doubt, awaits Sir Ramaswami
Mudaliar and Sir Firaz Khan Noon.  There is no use of exulting over the glori-
fied heads of Departments who are called Executive Councillors today. It may,be
that the Honourable the Leader of the House is in charge of a Department, in which
he can redress the grievances of a particular community within two months. He
must feel glad over that. But he has no hand in shaping the policy of the Govern-
ment of India or the British Government with regard to Indian political affairs.
I know he has no hand in it. They are only taken as merée ‘“yes men” to carry on
and show a united Government to the outside world. .
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I have dne more point and I have done. I am surprised at the great praise
bestowed on Sir Ramaswami Mudaliar by my Honourable friend Sir Gopalaswami -
Ayyangar. I have no quarrel personally with Sir Ramaswami Mudaliar or-Sir
Firoz Khan Noon. Judged by standards on which representatives of nations who
have got some self-respect and freedom on the world are judged, these people will
certainly be found wanting. Sir Ramaswami Mudaliar may be a clever man. I
do not. deny that. Otherwise, he could not have been in the Executive Council
longer than any other Member here. He has played many a role on behalf of Bri-
tish Imperialism. He has played the drurfmer boy of this Government in many
a conference, in many a land, to the discredit of this country. There is, however,
one point. In the debate on the Supplementary Finance Bill of 1940 when the
Congress Members attended for the last time before they were put in jails, he said,
*“I am perfectly certain, many of my countrymen are perfectly- certain, that at
this time, anybody who does not stand by the war effort, anybody who does not
join the war effort, is a traitor to the country”. Looking at the Congress Benches
where I was sitting opposite to him in the Congress Benches, he has addressed this
compliment ‘traitors to the country’. If we are traitors in our own land, we dederve
the punishment for treason. . Every traitor who betrays the cause and the honour
of his country will have to pay at one time or another for his treachery. That
is the character of this gentleman who if®going to represent this country, Sir,
The House can judge how far he deserves compliments from this House or from *
any assembly of gentlemen. . ' o

Only just now I received a telegram. It has also been sent to the Government
of India from the All-India Manufacturers’ Organisafion.

‘ Urge expansion personnel dslegatioa t5 i12lude non-official eloments representing main
political parties in the country, also industrial, economis interests as such, oultural, educational
aspects of national life and so on "',

The San Francisco Conference is not going to be a merely political or world
security conference. - It is also going to be an economic cenference. It is also going
to be a conference where the world’s raw materials will be assessed and eqdally dis-
tributed among the nations in order to eliminate the one fruitful source of confliet
and war in this world. Every aspect of the whole world will be dealt with and to
such a conference we have every objection to the deputation of these two gentlemen
not on personal grounds but on grounds of public policy and oconstitution. You .

. L4
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may say that the Congress iy anxious to get into it. The Congress is always anxious
to replace the foreigner in this country and to bring the country into its own. The
duty of the Muslim League and the Congress would be to make India independent
with the co-operation of the British if possible, if not without their co-operation.
They know it. There is no use twitting it. You say we have not joined in the war
effort. Has anybody who has joined the war been given an undertaking that his
wishes will be respected ? In 1942 where were you ? You were in such great diffi-
culties. According to the statement of the Chancellor of the Exchequer ‘England
has borrowed 2 million thousand pounds and England has sold .away her assets in ..
America to the extent of 2 million thousand pounds.. England has now become.
~a third rate power. When you were in such great difficulties, it is America and
" India thdt have come to your rescue. They are facts. America has given millions ;
* India has given a large number of people. Whether they are rice soldiers or volun-
tary or patriotic soldiers, I am not going into that discussion for want of time. I
tell you India has given you 25 lakhs of people and large amounts of money and
. material. She.has stood by you when you were being Dunkirked on the shores of
" Dunkirk. If that is the reply you are going to give, I challenge you if any of the
{ Executive Councillors will carry out a gallup poll among all the soldiers and officer
_of the Indian Army and see which of the Indian leaders will command the confidence
of this Indian Army.

TrE HONOURABLE Bricapier Sm HISSAMUBDIN BAHADUR (Nominated
Non-official) Quite wrong.

T HoNoURABLE ME. THIRUMALA ROW : I make that challenge today.
Let them take a poll from all officers and men of the Indian Army and see whom
they want to be representatives at the San Francisdb Conference.

With these remarks, I close.

Ter HoNourabLE THE PRESIDENT : Honourable Members, it is in my
discrétion either to put the amendmenktﬁrst to the vote or the original Resolution.
I have decided to put the amendment first :—

Resolution moved :(— .

* This Counoil recommends to the Governor General in Council that to the Delegation he
has already selected for representing India in response to the invitation extended to the Govern-
ment of India to take part in the Conferences to be held shortly in London and San Francisoco
on the world security organisation, he do add an elected member each of at least the two major

political parties in the Central Legialature .
‘Question put and Motion negatived.

+TrE HoNoURaBLE THE PRESIDENT : I will now take the original Resolu-
tion :— :

** This Council recommends to the Governor General in Council that representation be made
to His Majesty’s Government to secure-adequate representation of the non-offidial representative
opinion of India at the @onference of Allied Nations proposed to be held on 25th April 1945 at
Ban Francisco, U. S. A. . '

. :

Question put: the Council divided :

AYES=—15

! .

Mahtha, Hon. Rai Bahadur Sri Narain.

i
Ali Asgar Khan, Hon. Maulvi.
Mitha, Hon. Sir Suleman Cassum Haji. o

Ayyangar, Hon. Sir Gopalaswami.

Chﬁ{t,iyar, Hon. Mr. Chidambaram. Motilal, Hon. Mr. G. 8.

.Gi , Hon. Mr. Narayatidas. Padshah 8ahib Bahadur, Hon. Saiyed
Hogsain Imam, Hon. Mr, ,. Mohamed. . :
Kalikar, Hon. Mr. V. V. Roy Chowdhury, Hon. Mr. Susil Kumar.
Kameshwar Singh of Darbhanga, Hon. | Row, Hon. Mr. Thirumala.

Maharajadhiraja Sir. 8apru, Hon. Mr. P. N. .
Sinha, Hon. Kumar Nripendra Narayan.
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Alsodullo Khan Raisani, Hon. Sardar | Jones, Hon. Sir Cyr

Bahadur Nawab. Khurshid Ali Klm.n, Hon Nawabzada.
Banerjeo, Hon. Mr. R. N. Lal, Hon. Mr. Shavax A.
Oaroe, Hon, Sir Olaf. * | Lal, Hon, Mr. 8hamaldhari.
(lnranqit 8ingh, Hon. Raja. Mahomed Usman, Han. Sir.
Chinoy, Hon. Sir Rahimtoola. Menon, Hon."S8ir Ramunni.
Conran-Smith, Hon. Mr. E. Mubammad Hussain, Hon. Khan Bahadur
Das, Hon. Mr. M. L. Mian Ali Baksh,
Devadoss, Hon. Sir David. Mukherjee, Hon. Sir Satya Charan. ;
Ghosal, Hon. 8ir Josna. - Patel, Hon. Mr. H. MY
QGibbons, Hon. Mr. J. M. B. Roy, Hon. Sir Satyendranath.
Hissamuddin Bahadur, Brigadier the Hon. Sir. | Sen, Hon. Mr. B. R.
Jogendra Singh, Hon. Sir. Sobha Singh, Hon, Sir.

The Motion was negatived.

RESOLUTION RE COTTAGE INDUSTRY OF DYEING AND PRINTING
- (COTTON CLOTH)
THE HONOUB.AELE THE PRESIDENT (to the Honourable Mr. Hossain Imam):
Please read your Resolution. It is an important Resolution and I will allow you
to read it in order to give it priority on the next ooccasion.

Tes HoNouraBLE MR. P. N. SAPRU (United Provinces Southerrn : Non-
Muhammadan) : When will be the next meeting ?

Tae HoNourasLE THE PRESIDENT : The meeting is tomorrow. I do-not
know when the Resolution will come up.

Tre HoNoURABLE M& P. N. SAPRU: 1 have inquired because tomorrow is a
non-official day and I have priority for my Resolution. '

Tar HoNourasLe THE- PRESIDENT : That rests with the Leader of the
House who will arrange with the Secretary. -

Tre HoNOURABLE MR. HOSSAIN IMAM (Bihar and Orrisa : Muhammadm)t
8ir, I formally move that : —

‘¢ This Counoil recommends to the Governor General in Counoil to take steps to hel tho
oottage industry of dyeing and printing (cotton clots) and save it from unfair oompetltion

The Council then adjourned till Eleven of the Clock on Thursday, the 22nd
March, 1945.





